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Order of the Triounal

o 06.94.96, !
This application is in forn. '

I P YA )\ The claim of the applicant is thal the
depo ) ' ‘

, : applicant was Hindi Tronslator Crade ~1. The
- b6 3 ?—L‘i Lp6 o !

B y i respondents appointed the applicant to the
L Date' " 3r ep . .
Lo oo 3 TR y post of Hindi Officer on transfer on deputation

i basis on 28.6

e W 2000, lhw applicant submitted
. : Dyt e i
T it . ¢ representation to the compefent authorily for
" » /Kg{ . ) . 2 A
, ngo

| reqularizing his appoinhment as Hindi Officer.

The applicant linding no response

)

£
g
3
3
.

from ihe
respondents submitied another represestaiion

. . . oA o .
;@ﬁ/ " for the same. The respondents mstes #1

o
. 3 regularizing/absorbing the applicant as Hingi
\ %Ofﬁcer. issued  the order dated 27.08.0%
) S - PP i thereby reverting/repatriating the applicant L.
- . B (}) the post of Hindi Translator. Being aggrie\vef‘
oy ,

tthe applicant approached this

L lfiling O.ANo.154 of 2003

Yribunal, by

and by order dates
%31 03.04 the Tribuna! disposed of the said C.&
%with direction to the applicant Lo file a lresh

Fepresentation  within one manth.  In

Y qe < . . IV
{ , fomplisnce with he direchion passed by his
} .

Frimunai ghe amplicant subiteed 4
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fﬂ ‘ representation, before the respondents
60 46 0 6 e

for  consideration of  his case for

 appointment/promotion to the cadre of Hindi

/\/67[_,% X ordery” Officer. The raspondents have stated that the -
Sy At J\o D /S ec ,,f_ir b case of the applicant for promotion to the post.
6 . 4, of Hindi Officer has been considered by the

é—&f MMMrvg) a . :

DPC for the yzar 2003-04 but his case was not -
Yesp vos - 1 o 9 recommended by the DPC due to lack of ACR
b%— ‘D’G’_}J ~ A /ED F°e >7L~ and it was further stated that the case of the
D /N = Z’A[ (‘o449 applicant will be considered for next DPC for

o

Ho - . e TTe Al (N ) L
Uéf _’D}:’l 2 I;[l 0l - promotion to the post of Hindi Ctficer. Sy

‘Heard Mr M.Chanda, learned counsel
_for the applicant and Miss U. Das, learned
~ . Addl.C.GS.C for the respondents. In view of

_ =2 - 5 — 0k the larger issue involved in this O.A,1 .am of\
7 Gy e m/ga;g poaited the view that the O.A is to be admitted. O.A.is
' admitted. Issue notice on the respondents. Six
@\ No W L S hirm beox M | weeks time is grant..ed to file written
[n'Lesf ' statement. | ' “
%/_ Post the matter on 25.5.2006 for order. B

. . . . O\ o .
. lct. 6\ CC:)% ] | ‘\\_,/‘"’ |

o~ -~ Vice-Charman  /
| (];\\"S %C\ | LL aL ‘/‘\’) ] ice amna:nm

T z , U K 2345 .2000 At the request made by Ms.U.Das, .
1\&' { %/WJ\’C \Ar& learned aAddl.C.G.3.C. four waeks mﬁ

is granted to the respondents to file

’ hY
/EQEQ | . o reply statemente. post on 2642006 .
Wis tve hee v Uil

ol Vice«Chairman

2ot bb
. 23.6.2006 MXOODIX Reply statement has been
’ ‘ tiled by the respondents. Copy has been
\7— . (} - D A received by MreM.Chanda, learned counsel
< o ) for the applicant. He prays for time to -
N %\‘.M'OQ&H Y £ile re joinder. Let it xiw be/done. T~

gost on 18.7.2006.

ééom IINVZZ N
o g A— . vice~Chairman

\ , bb
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» O.A, 86/2006 '

‘A:‘\..- . . . .. : r
7‘ - R — @/(:, 18.07.2006 Learned counsel for the applic
L ant sought for three weeks tim
Lo %’mdb’ re fils rejoind S
Seow L1, " post on 0f
' ' W | . . | : Post on 08,08.2006.
. g « s .ol
- | : S | Vice-Chairman
mb
28.0842008 _ Learned coungel for the Bﬁplb
% | - ant wanted to file rejoinaer,
S egpimden hiva beaw ' Pest en 30.08.,2006.
bileed
Q9 .]-0b . | S
' . Memberx Vice-=Chairman
nb

30.08.2006 Present: Hon’ble Sri K.V. Sachidanandan
‘ Vice-Chairman.

Learned Counsel for the Applicant

Ne "L‘L}""'“M o submitted that she has received copy of

heam \,{W __ the reply statement and wanted time to

. | : file rejoindér. Three weeks time is granted
7’”70 o - to file rejoinder. !

Post on 18.106.2006.

_

13 e 1Y o6
: » : Vice-Chairman
p WM\M\M " Jmb/ ' . '
> (v A«?}r{)@a—w\&‘ :.:11.05-.‘ The applicant has filed the
rejeinder, Ceunsel fer the respendent
o %ﬁ; L prays fer time te file reply tethe
B / T rejeinder, Pest the matter en 8.12.06
CO\&L Ve %caow/Qa ’&m Tt ' ' Vice=Cha {rman

08. 12 ‘2006 Present: Hon'ble Sri K. V. Sachidanandan
Vice — Chairman.

Post after thres weeks before the

Diwvisionn Bench. - \/

Vice-Chairman

[ mbf




0.A.86 ot _06 e

v 14;3.07. post the matter on 16.3.07.
' F ‘ . b@ber Vice~Chairman
- . lm ’
1%.3.2007 MS.U.Das, learned AGA11C.G.S.

has sought for adjournment due to pe
nal inconvenience. pcst before the ne
Division Bench.

Lﬁlﬁ;ﬁ g“fﬁﬁbt,?yqynl{qf;‘ ~ Member ‘ . Vice-Chairman
- L3 . ‘. ' ) bb
éﬂ:iii?i;{f}. . 26.4.2007 Present: Hon'ble Shri G. Shanthappa,

Judicial Member

Hon'ble Shri G. Ray,
Administrative Member.

' -

Mr S. Nath,  learned counsel
‘for the applicant has sought for
adjournment till tomorrow. However, Ms
U. Das, learned Adal.é%:G.S.C.,submits

net
that ;tomorrow will/ be inconvenient

for her. "ﬁﬁf
' , . Considering the submissions
4kz_ Casc {5 hiﬂlﬂz}s ‘ : fo the learned counsel for the parties
kﬂﬁr‘ bb&ﬁuuﬁmg}\ the matter is adjourned and it may be

posted before the next Division Bench.

131267, M?‘%/ ‘/7““2%
ember -(A) Member (J)
e : Do . nkm * - L3 .

#

A cage. :s ‘2&4@3 .'14.12.07 . On the prayer of Mrs U. Dutta, learned
Y5 /‘/\g_pw wo counsel appearing for the Applicant the case is
. ‘ adjourned to 24.01.08.
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' MG.Ray) (M. R. Mohanty)

Mamao OQE QAPpetutames Member(A) Vice-Chairman
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- O.A. 86 of 06
24.01.2008 On the request of learned counsel
appearing for the Applicant this case
stands adjourned to 08.02.2008.
Call this matter on 08.02.2008 for
v hearing. |
\Ijl’\i C@f@( 4‘3 \u_a_(;%__’ ' ‘ /k/f/ﬁ
o e, ()
: ] ./ (Khushiram) (M.R.Mohanty)
" Member(A) Vice-Chairman
r7.2.108. Lm. N~
108.02.2008 On the prayer of learned counsel

A C‘?/‘SK ie \’L(Lao@»;),

eor. heondmy,

—2z
Qo503
\. (/a(f 3
A
kf%ﬁ 9,04’

AW case vs trea
b NI T

125 03

by

v appearing for both the parties, call this matter
on 24.3.2008. |

~

/{(Khushiram) {M.R.Mohanty)
Member (A) . Vice-Chairman
L
24.03.2008 | Call this matter on 09.05.2008 for
hearing.
{M.R. Mottantyj
Vice-Chairman

Im

00.05.2008 Heard Mr M. Chanda, learned
Counsel appearing for the Applicant, in
part. Submissions on behalf of the
Respona;hlts will be made by Mr G.
Baishya, learned Sr. Standing Counsel for
the Union of India, on 14.05.2008 alongwith
0.A. No.244/2006.

Call this matter on 14.05.2008

alongwith 0.A.Nc.244/2008, A‘jﬂ
<é%ﬁﬁ6

A (M. RoMOHANTY)
Member(A) ) Vice-Chairman _ .

niem s
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| 14.05.2008 | Heaid the learned "(tlo‘xlln*se! for<the
‘ par ’Iiesf Hearing ,c'or_xciu’ ded. brdézis

¢
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o %

i »/(Khushiram) (MR Moanty)

5’/95 s R | . .2‘2_.05;.2008 - Judgment p:;mnounqeé in open Co
Kept in separate sheets.. Application
| D

2

‘ fushiram | " (M.R.Mohaz
G e e e Member(A) L ~ Vice-Chairn
Glm o | L '

disposed of . No costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH

" OA. No.86 & 244 of 2006

4

DATE OF DECISION: 22.05.2008

* Sri N.S.Rathore & Shri Devendra Singh

....................................................................................... Applicant/s

Mr.M.Chanda y

................................... e seEsesEssAEEEPEPIACRESIEPRR NSO SORS O PRS Advocate for the
' - Applicant/s.

_ _ - Versus -

Union of India & Others |

.................................................................................... Respondent/s

Mr. G, Baishya, Sr. C.G.S.C.

.................................................... srererssnsrnenennnsnnnneenssns Advocate for the

' Respondents

CORAM -
THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

4. Whether reporters of local newspapers may be allowed to }es/No
see the Judgment? :

5. Whether to be referred to the Reporter or not? }efS/ No

6. Whether to be forwarded for including in the Digest Being
compiled at Jodhpur Bench & other Benches ? Yes/No

7. Whether their Lordships wish to see the fair copy

of the Judgment? Yes7No

Vice—Chaiman/Meﬁng‘TK)_"m
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 86 of 2006
: ' &
Original Application No.244 of 2006

Date of Order: This, theﬂﬁlnd.xiDay of May, 2008
THE HON’BLE SHRI MANORANJAN MOHANTY,; VICE CHAIRMAN
THE HON’BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Narendra Singh Rathore
Son of Late Sriram Singh Rathore
Senior Translator
ARTC School, Assam Rifles
Dimapur
C/0: 99 APO.
...... Applicant (in O.A.86/2006).

By.AdVocates S/Shri M.Chanda & S.Nath.

- Versus -

‘1. The Union of India
Represented by the Secretary
to the Government of India
Ministry of Home Affairs
New Delhi-110 OOl.

'2. The Director General of Assam Rifles
Shillong - 793 01l.

3. '~ The Inspector General, Assam Rifles
(North), C/0: 99 APO. :

4. The DIG, Assam Rifles
Assam Rifles Training Centre & School
Dimapur, Nagaland. '
... . Respondents (in O.A.244/2006).

By Mr.G.Baishya, Sr.C.G.S.C.

Shri Devendra Singh
Son of Shri Mahendra Singh
Working as Hindi Translator Gr.II
. ARTC School, Assam Rifles
Dimapur, Nagaland
c/0: 99 APO. = ... Applicant (in O.A.244/2006.)

By Advocates S/Shri M.Chanda, S.Nath, G.N.Chakraborty &
“U.Dutta. - : '

A~
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- Versus -

1. The Union of India
" Represented by the Secretary
to the Government of India
Ministry of Home Affairs
South Block '
New Delhi-110 00l.

2. The Director General
Assam Rifles
Shillong - 793 0O11.

3. Additional Director General
Assam Rifles
Shillong - 793 011..

4. The Deputy Inspector General
Assam Rifles N :
Dimapur, Nagaland.

... . Respondents (in 0.A.244/2006).

By Mr.G.Baishya, Sr.C.G.S.C.

KHUSHIRAM, MEMBER(A) :

Since the points raised in both the two O.A.s
and the reliefs sought for therein are of similar nature,
both these two O.A.s are taken up together and decided by

this common order.

2. The Applicant in 0.A.86/06 is presently working
with Assam Rifles as Hindi Translator Grade-I w.e.f.
29.06.1999. He was selected for appointment in post of
Hindi Officer through UPSC.by ‘transfer on deputation' on
13.06.2000 and the Applicant joined as such in the pay

scale of Rs.6,500-10,000/- w.e.f. 29.06.2000. He

submitted several representations on different dates for
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reqgularization of his appointment but no action was taken
by the Respondents. Instead of acceding to hié request
for regularization/absorption as Hindi Officer he was
reverted/repatfiated on completion of his deputation
tenure to the post of Hindi Translator Grade-I on
27.06.2003. Aggrieved by this decision of repatriation,
Applicant approached this Tribunal by way of filing O.A.
No.154/2003; which was disposed of by order dated
31.03.2004 direéting the Applicant to file fresh
representation within a month with airection to the
Respondénts to dispose of the séme by passing a speaking
order within 3 months. In compliance with the said
direction, the Applicant filed reprgsentation before the
Reépondents on 20.04.2004. Applicant was informed (vide
letter dated 16;08.2004 communicated through letter dated
17.08.2004) that his appointment to the post of Hindi
Officer has been considered by the DPC for the year 2003-
04 but his case was not recommended by the DPC “due to
lack of ACR”. It was aléé stated therein that the case of
the Applicant will be considered in next DPC for
appointment to the post of Hindi Officer; The Applicant
represented to the Respondents on 31.08.2004 for his
appointment to the post of Hindi Officer with
retrospective effect with all consequentiai benefits by
holding review DPC. On 25.10.2005 Applicant was informed
that review DPC in his case is not applicable. Further

representation for not holding DPC in December

7 —
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2004/January 2005 for the recruitment year 2004-05 has
not been responded to by the Respondents. Hence this O.A.
under section 19 of the Administrative Tribunals Act,

1985 seeking the following main reliefs:-

“8.1 That the Hon’ble Tribunal be pleased to
direct the respondents to hold the
DPC/review DPC to consider promotion of the
applicant to the cadre of Hindi Officer in
the scale of pay of Rs.6,500-10,000/~ with
immediate effect without taking into
consideration the ' uncommunicated
downgrading ACRs of the years 2000-2001 and
2001-2002 and also ignoring any other
uncommunicated downgrading ACR, if recorded
in the subsequent year.

8.2 That the Hon’ble Tribunal be pleased to
direct the respondents to promote the
applicant to the post of Hindi Officer with
retrospective effect at least from the date
of eligibility with all consequential
service benefits including benefit of
seniority.”

3. The Applicant in O.A.244/2006 was appointed as
Hindi Translator Grade—Ii on 25.11.1999. He was promoted
to the post of Hindi Translator Grade-I w.e.f. 25.10.2002
but he was, later on, reverted back to his originél post
of Hindi Translator Grade-II vide order dated 16.7.2003
which was issued in compliance with tsignal‘ dated
30.06.2003. He filed several representations, on

different dates, for promotion to the post of Hindi

Translator Grade-I but the Respondents have not convened

any DPC after 2002-2003 and promotion to the BApplicant

could not be granted. Hence this O©C.A.No.244/2006 under
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section 19 of the Administrative Tribunals Act, 1985

seeking the following main reliefs:-

“8.1 That the Hon’ble Tribunal be pleased to
declare the reversion of the applicant from
Hindi Translator Grade I to Grade II as
illegal and void ab-initio.

8.3 That the Hon’ble Tribunal be pleased to
direct the respondents to hold DPC from
2003-04 - onwards to prepare year wise panel
and to consider the case of the applicant
for promotion to the grade of Hindi
Translator Grade-I.

8.4 That the Hon’ble Tribunal be pleased to
direct the respondents to promote the
applicant to the post of Hindi Translator
Grade-I retrospectively w.e.f. 25.10.2002
with all consequential service benefits
including monetary benefits.”

4. Respondents have filed their written statement
in O.A. No.86/2006 contesting the claim of the Applicant.
In the written statement it has been stated that Assam
Rifles has been combatised vide Govt. of India, Ministry
of Home Affairs letter No.27011/44/88-FP.I dated

19.09.1989 with effect from 19 September 1989. Thereafter

restructuring of Peace Establishment of Assam Rifles has
been sanctioned by Ministry of Home Affairs vide sanction
order dated 26.08.2003 and now the vacancy of Hindi
Officer is that of a “Subedar .Major;, a combatised
appointment - and the P@plicant being a non=-combatised
cadre cannot be considered for the same. It has been
further stated that the employees of Assam Rifles were
"given option to become combatised vide Director General

of Assam Rifles letter dated 04.10.2005; in compliance of
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which the Applicant preferred not to become combatised

vide option certificate dated 14.01.2006. It has also

been clarified that the Applicant earlier, on deputation,

was holding the post of Hindi Officer from 29.06.2000 to
29.06.2003. When the Applicant was holding the post of
Hindi Officer on deputation, the post was pot a
promotional post which, as per the Recruitment Rules, had
pbeen converted as promotional post; for which the
Appiicant, not being combatised personhel, is.  not
eligible to be considered. Additional posts of Hindi
Officer were also created with fresh Recruitment Rules
for which departmental officer in the feeder category who
are in the line of promotion shall not be considered for
appointment on deputation. Similarly deputatinists also
are not eligible for consideration fgr appointment by
promotion. The Applicant after completion of his
deputation period, as Hindi Officer, has been reverted to
his original post df Hindi Translator Grade-I. According
to the Respondents, Applicant was awarded the grading of
“Average” ih his ACR for the year 2001-2002 which»(not
being adverse) is not requiréd to be Communicated to the
Applicant. The Director General of 'Assam Rifles vide

ordér dated 16.08.2004 has directed that the case of the

Applicant “be considered in the next DPC for promotion to
the post of Hindi Officer”, (In the written statement it

has been added that) in case the Government decidés at

Z—
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any stage to de-combatise the'post which at present is

available for promotion to the combatised cadre only.

5. In O.A. No.244/2006 Respondents have also filed
their written statement denying and disputing the claim
of the Applicant. In the written statement it was stated
that the Applicant was temporarily promoted to officiate
as Hindi Translator Grade I until further order w.e.f.
25.10.2002 against the then existing vacancy on account
of Shri Narendra Singh Rathore, Hindi Translator Grade I
(Applicant in O.A.86/2006) being on deputation as Hindi
Officer. The Applicant had to be reverted back as Hindi
Translator Grade-II w.e.f. 29.06.2003 due to reversion of
Shri Narendra Singh Rathore {Applicant in O.A.86/2006)
from deputation to his original ppst of Hindi Translator
Grade-I on completion of his deputation period. Since
there was no vacancy of Hindi Trénslator Grade-1 left to
accommodate the Applicant there was no option but to
revert him. It has been clarified (in the written
statement) that there are only 3 sanctioned posts of
Hindi Translator Grade-I with Assam Rifles and with the
reversion of Applicant in O0.A.86/2006 there were 4
persons against 3 vacancies. Since sanctioned posts are
only 3, Applicant had to be reverted back for want of
post to accommodate him. The post of Hindi Officer in
Assam Rifles has been combatised and designated as
“Subedar Major w.e.f. 26.08.2003. As per the Recruitment

Rules, 2001 33% posts of Hindi Officer are required to be

A —



filled up by deputation and 67% posts of Hindi Officer
are required to be filled up by promotion. Pursuant to
the combatisation civilians have to be promoted to a post
tenable to civilian only. The Applicant was taken on
deputation for a period of 3 years w.e.f. 11.7.2002 to
10.7.2005. The deputation period has been extended w.e.f.
11.07.2005 to 10.07.2006 and again from 11.07.2006 to
10.07.2007. Since there is no scope for furfher extension
he had to be repatriated to his parent organization vide

order dated 20.02.2007.

Since the post of Hindi Officer has been
L |
combatised (wineh is tenable by Subedar Major only) the
DPC could not be held as there is no non-combatised
vacancy against which the case of the Applicant in O.A.
No.86/2006 could be considered. Hence reversion of the
Applicants to the post of Hindi Translator Grade - I has

left no scope for continuing the Applicant of O.A.

244/2006 as Hindi Translator Grade-I.

6. Heard Mr. M.Chanda, learned counsel appearing
for the Applicant in both the O.A.s, .and Mr. G. Baishya,
learned Sr. Standing counsel for the Union of India in
both the O.A.s. Learned counsel for .the Applicant in
0.A.86/2006 argued that Director General of Assam Rifles
under Annexure-lL dated 16.08.2004 (page 38 of the O.A.)
while disposing of the representation of the Applicant

directed that the case of the Applicant be considered by

ﬁ/
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the next DPC for promotion to the post of Hindi Officer.
Therefore, contention of the Respondents that the post is
combatised is misleading and he also pointed out that the
DPC should be held for vacant-post every year and in case
of non-availability of eligible candidates or for want of

vacancgfizt is not ©possible to hold DPC, then a
certificate to that effect has to be issued by the
cbmpetent officer. He has invited attenﬁion to the Assam
Rifles Hindi Officer and Hindi T;ansiator Grade I (Group
YB’) Recruitment Rules, 2002 annexed at Annexure — R5 of
the written statément'in‘O.A.86/2006, Columns 12, 13 and

14 of Schedule after Rule_7 of Assam Rifles Hindi Officer

and Hindi Translator Grade I (Group ‘B’) Recruitment
Rules, 2002 reads as under:-
In <case of recruitment by/|If ' a { Circumstances,
promotion/deputation/absorption | Departmental in which Union
‘| grades from which promotion/ |Promotion Public Service
deputation/absorption to be made | Committee Commission is
exists, what is|to be
its composition |consulted in
| making
recruitment
12 13 14 7
Promotion: - Group ‘B’ | Consultation
Hindi Translator Grade-I with |Departmental with UPSC
three years’ regular service in|Promotion necessary
the grade. Committee (For |while making
NOTE: Where Junior who have|Considering direct
completed their qualifying/ | Promotion  and|recruitment
| eligibility service are being |Confirmation):-
| considered for promotion, their |1l. Deputy
seniors would also be considered | Director
provided they are not short of |General, Assam
the requisite qualification/ |Rifles -
eligibility service or  two |Chairman
years, whichever is less and ,
have successfully completed | 2. Director
their . probation period for | (Adm), Dte
promotion to the next higher|General, Assam
grade along with their 3juniors|Rifles - Member
who have already completed such




10

qualifying/ eligibility service. | 3. Assistant

Deputation : : Director (A},
Officers under Central | Dte General,
Government: Assam Rifles -

(a) (1)Holding analogous posts on | Member
Regular basis; or

(ii) With three years’ regular
service in post in the scale of
Rs.5500-9000 or equivalent; and
(b): Possessing the educational
qualifications and experience
prescribed for Direct recruit
under column 8 |
(The Department Officers is in
the feeder category who are in
the direct 1line of promotion
shall not be eligible for
consideration for appointment on
deputation, similarly,
deputationists shall not be
eligible for consideration for
appointment by promotion (period
of deputation including period
.0of deputation in another ex-
cadre post held immediately
preceeding this appointment in

the same or some other
organization/department of the
Central Government shall

ordinarily not exceed - three
years. The maximum age limit for
appointment by deputation shall
be not exceeding 56 years as on
the closing date of receipt of
applications).

Learned counsel fgrther contended that‘according to these
Rules, the post is to be filled up by promotion through
departmental candidates and as such denial of promotion
to the Applicant is injustice and therefore, his case
should be considered by.holding DPC year wise from the
date when post fell vacant and Applicant should be given
all consequential benefits. He also submitted that
promotion of combatised and non-combatised is held in
their line and the Applicant is relying h;s claim on the

promotional post on civilian side.

.
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Mr.G.Baishvya, learned c;ounsel for. the
Respondents in 0.A.86/2006 largued that the Applicant is
not in the line of promotion as he is not a combatised
personnel nor he opted to become combatised so that he
could earn eligibility for consideration for promotion to
the post of Hindi Officer on combatised side. Earlier
when the éase of the Applicant was considered by the DPC
- for the year 2001-2002 his record was not found upto the
mark. It is also submitted by learned counsel Mr. Baishya
that the post of Hindi Officer has been combatised w.e.f.
26.08.2003 as per Annexure-R10 filed with the written

statement.

7. We have perused the records placed before us
and have considered the arguments advanced by the lea;rned
counsel for both the parties. From the records it 1is
apparent that Director Generél of Assam Rifles vide
letter dated 16.08.2004 while - disposing of the
representation éf the Applicant (in O0.A.86/06) has
clearly directed that the case of the Applicant be
A‘considered by the next DPC for promotion to the post of
Hindi Officer. This statement does not appear to be
correct, if the post of Hindi Officer on civilian side
stood abolished w.e.f. 26.08.2003 as per Annexure-—Rllo
{Restructuring of Peace Establishmept of Assam Rifles)
which also indicated two posts of Hindi Officer under.
JCOs. Obviously if the post for promotion is available

only on combatised side, the Applicant has no case

Z
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whatsoever in the light of these observations. However,
it needs to be further probed by the Respondents as to
how a letter by the Director General of Assam Rifles
dated 16.08.2004 could have been issued in the light of
Annexure-R10 filed with their written statement.
Respondents are, therefore, directed to re-examine the
matter in the 1light of these contradictions and pass
appropriate orders so that the case of the Applicant
could be considered for p;omotion in case post is
available on civilian (non-combatised) side. Applicant
‘has not, however, claimed his right for promotion against

a post on combatised side.

8. - The case of Applicant No.244/2006 has no merit
nor the Applicanﬁ has any right to continue or get
absorbed in a post with the Respon&ents as he had'
occupied the post of Hindi Translator Grade-I on
deputation only and on completion of the tenure and for

want of Vacancy he has been reverted.

9. Resultantly O.A.No.86/2006 1is disposed of ‘as

directed above and O.A. No.244/2006 is dismissed. No

costs. »}&
| | | ﬁLfL\b%g\g%
/\,MA/\'\‘\_“DK’“—'—’"

CZ(K{J(USHIR&%% o5 2% |

{ (MANO MOHANTY )

MEMBER (A) o VICE-CHAIRMAN
/bb/
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- appointment as Hindi Officer.

File in Court o: C i\&( | v
ovuu 010(\\&, ‘ v Vv
Couﬁ’(\’éﬂicef‘

ECENTRALD ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH: GUWAHATI

O.A. No. 8672086

Shri Narendra Singh Rathore
' -Vs- :
~ Union of India and Others.

LIST OF DATES
Applicant was initially appointed as
Rifles.
He was appointed as Hindi Teacher in Assam Rifles on 1.6.1985.

Applicant was qppomtcd as Hindi Translator, Cradell onm

denutat;op basis.

Applicant was promoted as Hindi Translator, Cradc—l

Respondents published an advertisement for appointment {o the

post of Hindi Officer. Applicant applied for the said post. Ep- QR

. ’A_imcmh A, page- 16)
Applicant was sclected by the UPSC for appointment as Hindi
Ofﬁcer. :

Respondents up‘pomtcd the applicant as Hindi Gfficer on fransfor
on deputation basis in the scale of pay ~of Ks. 6,500-200-10,500/-.
AD “phca,m reaumm his duh as Hmdj Officer w.c.f. 29.06. 2000.

— MJM&\J@; ‘),7 . ;méAnnexu_rﬂ - B, page- 18)

Assam Rifics Senior Hindi_Officer (Croup A) Recruitment rules
2002 was published on 25.05.02. As per the said ‘RR’ three posts of
Hindi Officers arc to be filled up- 67% by way of promotion, failing
which by deputation and 33% by wav_of deputation faﬁmg which
by direct m""mtmcut g {Anncxure- R-5 of W.S)

Applicant madc a representation fo the competent authority for
regularizing his appointment as Hindi Officer.
{Anncxure- C, Page--20)

Representation” submitted by, the applicant was
recommended and forwarded by the competent authority for
necessary consideration. {Anncxure- D, page-22)

Finding no responsc from the authority applicant made another
1epresentation and prayed to the authorities to regulan’ze his
{Anncxure- E, page- 23)

LNK/Writer in the Assam.

strongly -
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16,06.2003- Representation submitied by the applicant was strongly
recommended and forwarded by the competent authority for

regularisation of service of the applicant as Hindi Officer.
{Annexure - F & G, page- 24 and 25)

27.06.2003- Respondents issuced the order dated 27.05.03  rover ting/
repatriating the applicant from the post of Hindi Officer to the post

of Hindi Translator mgﬁg,_;— {Annexurc- H, page- 26)
oA 15N/ 2503 . .3 28049
28.06.2003- Movement order was 153"1\,& t@ the applicant fo join infhe reverted
post of Hindi Translator Gd-1 - (Annexure- 1, page- 27)

26.08.2003- Roestructuring Peacce Fstablishment of Assam Rifles authorize two

posts of Hindi Officer to be filled up by combatant in the rank of
Subedar Major. {Anncxure R-10, WS
31.03.2004- A?‘p}}(ﬁ""tt "‘;3 ’)c‘Ch\u the *‘TOM Tribunal i JCL‘;\"\ 0.A. No.

_’1_5,__412;2(2&,_.. 1gainst the revefswn/ 1€ Datnanon order dated 27.06.03.
Said O.A was ulupO::Cd of with the direction to ﬁ‘{‘ sl]:‘p icant to fil¢
a fresh representation within a period of 1 month and the said
IepIcscn u.;'i... on shall be d.—S"‘GmCd of by the rcupfn dents within a
period of 3 months from the date of receipt of the representation.

B A L A b - | (Anncxare - |, page- 28)

20.04.2004-  Applicant submitted represen ;aho,,i before the respondent No. 2 for
1 4 Spe

consideration of his case for avpo’“hne*}tf promotion to the cadre

Ot Puidl Oﬁ:lCCI' in th(‘ u(’ﬁﬁ‘ Of 33&" Of RD, U,:{\:!Q ZCG 19 Dﬂﬂ /-
{Annexures - K (Series), _page~ 32}

[y
&
o]
o
L]
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Respondent No. 2 mw"ned the applicant that his casc for
prometion to the post of Hindi Officer has been considered by the
DPC for the year 2003-04 but i‘as case was not recommended by the
DPC due to lack of ACR and further informed that case of the
-;y’pﬂ&'iﬂu b» considered for next DPC for promotion fo the post of
Hindi Officer.. {Annexure - L (Series), page- 38)

\

}

30.08.2004 Applicant submitted a dc* iled representation fo the respondent
' No. 2, praying lor consideration of his promotion bV holding a
review DPC on the ground that any grading below the bench m,;fL
ought to have been communicated to tﬁn applicant but he was

never served with any such communication,
{Annexure- M, page- 40)

10.2004  Respondent No. 2 informed the applicant that & he review DPC in
the case of the applicant is not applicable.

\-—"

mexure- 7\3 page- 42

ey

02.11.2005/07.02. ci‘rhpphcant submitted representations due o non-

' consideration of his promotion and for non-holding m‘ DPC in
December, 2004/ }apuary, 2005 for the recruitment year 2004-2005

but to no result. {Annexure- O, page- 45)



CANTRaAL ADMINISTRAT TVE TRIGINAL
GUWAHATI DENCH:

, : ' ;RIGINAL AFPLEGATION NO, _.__g..é _t?..é’ l\/
iy

‘“‘l; a) Name of the applicat 2= N.S ¢Q4;JLQ5KAL

b) Respondanis - Union of India & Ors
c) No, of Applicant(s) -

2¢ Is the application is the proper formzalzgg#ﬁg?

3, Whether name g desription and address of the 211 papers been
furnished in caus# Title 3~ Yes/ XO.

4, Has the application bzen dully signed and varified = Y&S f Not |

5, Have the GCopies duly signed 3~ Yes £>kﬁf - d

6. Have sufficiant number of copits 6% the application been filed:»Yca/:Jf
7. ¥#hether 311 the annexure parfies are impleaded :_Y@séuéf

g, dhether £nglish translation of ducuments in the Lafiguagz @ YeaﬁﬁG?

9, Is the sppliecation is in time = vas/ .‘ ’

1., Has the Vakalatnamanemo of appearance/kuthorisation is filed:—YgE;Néé

1l. Is the application by 130/ OO/ For Rs: 5','/-=,;u9@ 39)—([%{;5

12, Has the application 1s maitanable 2= Yes/M5.
11 re
13, Has the Impugnzd orcer original duly 2 wosted been Filed @ YesAo.

14, Has the ligible copies ~f the annexures dully attestad filed:—Ye§ﬁNﬁf/

15, H3s the Index of ducuments been filed all avallables- ?igﬁﬁﬂf

L
16, Has the required number Of envoloped bearing full addrass of the

respondants been filed s= Yiii)&ﬂf _ '
37 of the forms- Yeg ot

17, Has the de¢laration 35 requirsd by item
, . . X
15, Whether the relief saught fdr ariees out of the single &~ Yegﬁ)«if

19, dhether the intsrim rlief is srayed for = ?iiﬁjkﬁf
2, In case of eondonation of dclay is filed is it supported :angjbkﬁf
51, Whether this cass ean be heard by Sing%e—génch/ﬂivisian,Bench:

22, Any other pointi-
93, Result of the Serutiny with imitial of the Serutiny clerk the

application is in order:- ~n o~
She Q/Wecwfw et Vo I @ 04, *
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. GUWAHATI BENCH: GUWAHAT! L
R (An application under Section 19 of the Administrative Tribunals Act, 1985).

0. A.No.__ 25 /2006
. Shri Narendra Singh Rathore
-V
Union of India and Others.

. List of Dates & Svnopsis of the éppliraﬁrm

' Appliéant was initially joined as LNK/Writer in the Assam Rifles, -

Applicant was appointed as Hindi Teacher in Assam Rifles.

Applicant was appointed as Hindi Translator Grade H oR'
deputation basis. .

Applicanl was promoled as Hindi Translator Gr. L

-Respondenls published an adverusemenl for appolntmenl (o the .
- post of Hindi Officer. Applicant applied for the said post.- :

(Annexure- A)

~ Applicant was sclcctcd by the UPSC for appomtmcnt to post ’Fof
- Hindi Officer. . ,

,Respohdenm appdinted the apphcant to the post of Hmd1 Officer--

on transfer on depulation basis in the scale of pay of Rs.. 6,500- ;

10,500/-. Applicant resumed his duties w.e.f. 29.06.2000.
(Annexure-B)

Applicant submitted representation to the competent authority for

- regularizing his appointment as Hindi Officer, said representation.
‘was duly recommended arid forwarded to the competent authority
‘vide letter dated 16.04.2003.

(Annexure~ C, D)

Respondents, remained silent on the- represcmtahon submitted by G
the applicant, finding no response apphcant subnutted another

representation and prayed for his regularization as Hindi Officer,

which was duly reconunemded and forwarded to the competenh [ ,
‘authonty - (Annexurp— F F, C)

Respondents instead of regularizmg/ absorbing the applicant as- -

Hindi Officer issued the order dated 27.06. 03, therebv

revertmg/ repatnaung the applicant to the W’I‘r&sb&r ‘_‘




PN

' 31.03.2004-

20.04.2004-

16.08.2004-

A p - {(Annexure- H, T)

Apphcant being aggneved« with the order of repamauoﬂ' :

approached this Hon'ble Tnbunal through. O.A. No. 154/2003 -

which was disposed of on 31.03.2004 with the dlremon to the ¢ -

. applicant to file a fresh representation within a period of 1 month '~
" and the sa:d representation shall be disposed of by the respondents‘

'w1thm a penod of 3 months. . , (Ammexure- J)

- Applicant in comp]ia.nce with the direction passed by this Hon'ble
Tribunal submitted a representahon before the respondents for

consideration of his case for appointment/promotion to the cadre

of Hindi Officer, which was duly forwarded vide letter dated

27 0404 : (Armexure-l(benes) L

DGAR v1de his letter dated 16. 08 04 communicated ‘through letter

daled 17.08.04, it has been slated (hat the case of the applicant for. ..

promotion to the post of Hindi Officer has been considered by the
DPC for the year 2003-04 but his case was not recommended by the iy
DPC duc to lack of ACR and it Was further stated that the casc of -

. the applicant will be con51dered for next DPC for promohon to the- -

C post of Hindi Ofﬁccr ; - (Anncxurc— L Series), .

© 30.08.2004-

Apph«.anl submitted anolher detailed representalion praying inte.r’_ i

alia for his promotion to uthe cadre of Hindi Officer by holdmg

.. DPC/review DPC wilh relrospective effect with all consequential

' 25.10.2005-

benefits, said representahon was forwarded on 31.08.2004. ‘
| (Annexure- M Series) . .
Respondent vide lcttet dated 25 10.05 informed the applicant that»‘ o

the review DPC in the case of the applicant is not applicable.
{(Annexure- N)

02.11.05, 07 02.06- Applicant submitted Tepresentations for non holdmg of DPL

in December, 2004/ January 2005 for the recruiliment 3 year 2004—03
‘(Annexure- O qenes)
Hence this Original Apphcamm. .

PRAYERS

Relief (s) praved for:

1 That the Hon'ble Tribunal be pleased to direct the responderits to hold the -
DPC/review DPC to consider promotion of the- applicant to the cadre of ¢ .
~ Hindi Officer in the scale of Rs. 6,500-10 ,500/- with mmedlate effect

- without taking into consideration the uncommunicated downgrading - .

~ ACRs of the year 2000-2001 and 2001-2002 and also ignoring any other

uncommunicated downgradmg ACR, lf recorded in the qubqequent year -

) * o«

Narerlra Sigh Kathone



1.

" Interim order prayed for

4

- That the Hon'ble Tnbunal be pleased to direct the respondenbs to promote”

the applicant to the post of Hindi Officer with retrospective effect at least -
from the date of ehg1b111ty with - all consequenhal service beneﬁts' s

~ including benefit of seniority. -

: Co_sts of the application.'

Any other relief (s) to which the applicant is entitled to as the Hon'ble
Tribunal may deem fit and proper. |

During pendenc'y of this application the applicant prays for the following

interim relief:-

That the Hon'ble Tribunal be pleased to direct the respondents that -

pendency of this Original Application shall not be a bar for the

respondents to grant the reliefs as prayed for.
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Title of the case O. A. No gé /2006
Sri Narendra Singh Ratli_one | Apphcant
_ - ,Vet‘sus - . A
Union of India & Others: - : Respondents.
| INDEX |
TSL. No. | Annexure : _ Parumlars . } Pagéi\lo; B
01 -— .| Application C 114 |
02. — Verification —15— |
03 A | Copy of advertu:ement dated 24.08. 1999 ~1E .
4. B Copy of appointment order datcd _ ‘g; \9 N
S S 129.06.2000. N T
05. C Copy of representation dated 11.04.03. |20+ |
06. - D . | Copy of forwarding dated 16.04.03.- —_—r >~
07. E - Copy of representation dated 14.06.03.. | .23~ .
- 08, F | Copy of recommendation dated 16.06.03 | -24 -
09. G.. [ Copy of forwarding letter dated 16.06. 03. |- 28 ~ g
10. H Copy of Signal dated 27.06.03,. |- 2b- " |
11. 1. Copy of letter dated 28.06.03. B
12. J Copy of }udgment and order dated 28-20- | .
o 31.03.04 -
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‘(Series) | and forwarding letter dated27.04.04. | 7 -
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C | 17.08.04. ~ I
15, M.~ |Copy of representatwn dated 30 08.04 | 2%-4r | -
ﬁ (Series) | and forivarding dated 31.08.04. .
. 16. . N | Copy of reply letier dated 25.10.04 Y9~ | ...
7. | Of{Series) | Copy of representation dated 02.11.05 | [{, Y ot R
~_ }{and 07.02.06 = 3 Q_S' -
-:l .: sz;biirc; v- |
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IN THE CENTRAL ADMINIST RATIV E TRIBUNAL & )
G UWAHATI BENCH: GUWAHATI ' . I 1
. {(An Apphcauon under Section 19 of the Administrative Tribunals Act, 1985) "F
" 0. A. No. @Q /2006
BETWEEN:
Sti Narendra Singh Rathore,

Son of T ate ‘Bm'am Smgh Rathore -
Senlor Translatons: —==ia' .~

ARTC- School Assam R:ﬂes ' ﬂf; ;:—r""'" | , «5_.'
, Dimapur, . ' Y - b \
" C/O 99 APO. - C
2 .+ .aApplicant, -
1. The Union of India,
Represented by the Secretaly to the
Goverament of India,

Mlmstrv of Home Affmrs
New Delhi. 1j0e0 1 '

N

"2 The Director General, Assam Rifles,

Shillong-793011.

: 3. The Inspector General, Assam Rifles -

North), /O 99 APO.

4.  TheD.LG, Assam Rifles
Assam Rifles Tra.zmng Centre & School,
Dnnapur Naga]and ‘

e Requndenfq, t

 DETATLS OF THE APPLICATION -

. Particulars of nf&éds) against which this gpnlicafion is .-made; s

&

£

florecdna Soigl, Palime
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ThlS apphcatlon is made praymg for a direction upon the: *respondents for _‘
conmderahon of prmnohon of the applicant to the cadre of Hindi Offwer -
with all consequentml service benefits at least from the date of vauancv in

the light of. the dJrecuon/ order issued by the DGAR on 16.3. 2004 -
commumcated to the applicant mde letter dated 17.8.2004.

Msdicﬁon of the Tribunal. -

The applicant declares that the subject matter of thls apphcauon‘ is well
thhm the ]unsdmtlon of th1s Hon’ble Tnbunal .

: Limitation.

The apphcant further declares that this apphcahon is filed within the -

period of hnutahon prcscribed under Scction-2l of the’ Ad:mim,stxahvef
Tnbuna]s Act, 1985.

Facts of the Case.

That the apphcant is a citizen of India and a pcrmanmt rc51dent of. vxﬂage o

- and P O. Kaila, District- Etah (UP) and at present is working as Hinch .

Ofﬁcer (smce reverted) in the Head quarter, Inspector GeneraL Assami "

Rifles (North) C/O 99 APO and as such, he is catitled to dll.the rights,
pnvﬂeges and protection guaranteed under the Consutunon of India and

the other laws framed there under. The apphcant is a civilian employee -

That the applicant joined the service in the Assam Klﬂes as LNK/ Wnterf" s
on 31 12 1979. Thereafter he was appomtcd as HmCh Tcachcr in Assam i
Rifles on 1.6.1985. Cons1dermg the merilorious service of the appllcanl,

| respondents appomted the applicant as Hmch Translabor (z.rade it w.e. £ -

7.7.1988 'on deputation basis. The apphcant was again promoted as Hindi :
Translator, Grade-1 on 29.6.1999. While the applicant was discharging hls; 4
duties smcerely to the sansfachon of the respondents and wnhout any




‘blemish, a post of Hindi Officer fell vacant in the establishment of the o
respondents. 'Th_e resp(mdenls. brmrght out an advertisement m_‘de‘ No. x"
A/ i—A/ 25/Part:Il/ dated 24.8.1999. The said advertisement was widely |
circulated. The applicant being eligible on fulfillment of the required -
- terms and condition of the said advprﬁeernent‘for appointment as Hindi
:Ofﬁcer, apphed for the said post. Accordmg to the terms of Office
E Memorandum No. AB 14017/ 71/ 89-Estt. (RR) dated 3.10.1989 issued bv" .
' the Ministry of Personnel, Public Grievances and Pension, Departn’ient of
fmsomel and Trairring, Nc?\r_-Dc]hi, the recruitment in the nature of -
composite method the selection is to be made only by the ﬁnion- Public V
Service Conmﬁssion_ (UPSC). In. the. instant case, the apph'cght was <
sclected by the UPSC for appointment as Hindi Officer vide their lottor -
No. F.No3/24(3)/2000-ADT-3 dated 1362000 and the ‘same was
. cOmmunicafed to the responderrts. The respondents accor(ﬁngly' issued
the order No. A/réA/zs/Pm-n/zss' dated 29.6. 2000 and thereby
. appomted the applicant as Hindi Officer on transfer on deputanon bas1s
in the scale of pay of Rs.6500.200-10,500/- per month with other .
allowanccs ﬁ-om the forcnoon of 29 June 2000. By the said order it was' -
also stated that thecpenod of deputation shall be for three. vears It was
- also categonca]ly subnutted that the terms and conditions of deputatmn
would be regulated in accordance with the Government of India, Mmlstrv '_
of Personnel Public Grievances and Pensions (Deparmle:nt of Pérsonnel 3
and- Trammg) New Delhi as in O.M. No. 2/29/91-Estt (Pay. I[) dated _
5.1.1994. The apphcant resumed “his duhes w.ef 29.6.2000 as Hmd1 o
© Officer. o

' The copies of the advertisement dated 24.8.1999, order dated

29.6.2000 are annexed heremth and marked as Annexures ~ - -
A&B respectrvely '
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4.3

4.4

“of the period of deputation, made a repreeentabon to the competent |
authonty vide his letter dated 11.3. 2003 for regu]anzmg hls appointmént. "7

as Hind1 Ofﬁcer The applicant re]ied upon the terms of deputation as a-.

regular promotion as provided in para 7 of the Government of India, -
. Department of Personnel and Trammg O.M. No. 2/29/ 91- Estt.(Pay II).' A

That the applicant, while serving as Hindi Offieef and before completion

B

dated 5.1.1994 m public interest. The said representation was dulv

recommended by the competent authonty on 11.4.2003 and the sa1d-' -

rcprescntahon was sent to the compctmt authority for neccssary‘ -

No.l. 120/A/2003/06_21 dated 16.4.2003.

. 'The ' copies of the  said rebresentatioii ~and - the:

' consxderauon on the bas:s of recommendauon This was done vide letter

3 recommendation dated 11.4.2003 and the forwardmg letter
dated 16 4.2003 are annexed herew1th and marked as 5 o

‘ 'Annexures C &D respecnvely

That the respondents: failed to respond to the afq;&aiq representaﬁon |
made hy the applicant and kept pending the matter With_out assigning ény -

reason. Consider‘ing the silence maintained by the respondents, the

applicant made another representaﬁon on 14.6 ZOIB and ﬂtereiiy prayed to |

the authorities to regularwe his appmntment as Hmdl Officer. The said:

apphcant as Hindi Officer. The said representation was also forwarded to

the respondent No. 2 w1th recommendation for conmderatwn vide letter. .

No. V1104/Est/2003/1088dat£1662003 S L )

‘ | second representahon dated - 14.6.2003 has also been stronglv L
recommended by the oompetent authority tor regulansahon of the

~ The copies of the said"reprebelxtaﬁon dated 14.6.2003, and .
the remmmendatlon and forwardmg Ietlm' dated 1616 200’5 o

| are annexed herew:lth and marked as Annexums - E R &: G

respecl.;vely.
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" pending before the rmpondents for consideration under the Rulee thoj'
' respondents instead of regu]anmng/ absorbing or exbendmg the services .,

3.6

48

5

That surprjsinglv enough, while the representatlons as stated above were.

of the apphcant as Hindi Officer in the same Department issued the order .

therehy reverting/repatriating him from the post of Hindi Officer to the :
~ post of Hindi Translator Grade-I, vide Telegraph signal No. A 3271 (dated ;..
" 27.6.2003) and the.order of movement vide No. ‘71 101/Est/ 203/ dated.’

28.6.2003.

" The capies of the said order in signdl No. A3271 -(davted

27.6.2603) and the movement order dated 28.6.2003 are ‘

“annexed herewith and marked as Annexures - H & 1.

respect{vely.

Officer under the respondents.

That the old recruitment rules for appointment of Hindi Officer provided . j.
that the apﬁoinlment shall be made on.depultation basis failing which by f

come into effect sometimes in the month of June/ ]uly 2001, prowdes that

67% of the posts of Hindi Officers shall be filled up by promotion failmg _f
E Wthh bv depumuon and the 33% be hlled up by depu.tatlon ta_ﬂmg Wthh -

Moo dps Syl Ko

'That the apphcant is a holder of Master Degree m Hmd1 and Enghsh in L
addmon to his. degree in Law and BEd. Moreover, his long Wothng:-’ o

-experience al his credit in the d_epafmtenl of the respondents mdudmg in
the post of Hindi Officer justifies tus clalm for regujanzatlon as l'imdl .

. '_f'hat'. the épf)]icéht is the rm'ly‘ q;l.‘aliﬁed and eligible .-émpklbyee_ i the
department to be promotéd and regu]arized in the post of I:Iind10fﬁcer -
As stated hereinabove, the apphcant is deemed to hnve been pmmoted to. .
: the pmt of Hindi Officer from his feeder grade of Hmd Translator -‘Grad(» .
L

'dnect recrmtment. But according to the new recrmtment rules whxch has



4.9.

4.10

_airect recruitment: The vacancy here 'in this case being only one, .,the post’

is. reqmred to be filled up by pmmotmn now. As such applicant’s - :

. appomtment as Hmch Officer is deemed to hnve been made by promotion

duly selected by the UPSC, the applicant has acquired a nght to continue

i the said post or to be regularised in the post. The setﬂed position of law o

relating to deputation and absorption is that a deputanomst has no right
to seek absorption unless 1aw/ rules provide for such absorption. In ther
instant pase,' there aré law/riles for absorption/ régularisaﬁon and also for
extension of such péﬁod of deputation in the public interest. More

~ particularly, in in this case the apphcant made representation for such -

regu]ansahon/ absorption. The apphcant craves the leave of tlus Hon’ble

Tribunal to direct the rcspondmts to producce the copy of the New

recruitment rules of 2001 as the apphcant could not collect the same in

spite of his frantic effort and search.

That under the provisions of law and the facts and circumstances of the -

case, the applicant has a legitimate e‘xpéct_aﬁon that he shall be regularized
.or p_tomoted as Hindi Officer. | '

That your apphmnt bemg highly aggricved with the ordcr of

reversmn/repamanon, approached the Hon'ble Tribunal through O.A.

No. 15472003 (Shri N. Singh Rathore -Vs- Union of India & Others).
Howcver, the said ong:mal application was disposcd of by the Hon'ble

Tribunal on 31.3.2004 with the direction to the applicant to file a fresh
representation within a period of 1 month and the said representation :

“shall be _disposéd,of by the respondents within a period of 3 months from

the date of receipt of the representation.

A copy of the Judgment and Order dated 31.3.2004 passed in
O.A.154/2003 is enclosed herewith and marked as Annexure

-



‘

4011 )

That your applicant accordingly submitted representation dated 20.4.2004

- before the- respondents for = consideration of his case for

‘ap-pointment/ promotion to the cadre of Hindi Ofﬁcer in the scale of pay

of Rs. 6,500-200-10,500/- and the said representatzon was dulv forwarded

 136011/CC/04-A/2510 dated 27 .»4.2004

412

- by the of'ﬁ(‘e of the D.ILG., ARTC Qchool Dlmapur vide bttm' No e

Copy of the rcprcsmmhon dated 20.4.2004 and forwardmg o
leiter dated 27.4.2004 are endosed herewﬂh and marked as .,

Annexunes K (Senes)

That your applicant further beg’ to say that he has come to learn from the

" written statement of O.A. No. 154/2003 that his grading of ACR for the :
year 2001-2002, has been awarded, as ’Average’ when his grading for- the
year 1997-98 1998-99 and 1999-2000 has been awarded as 'vérv Good'" a'na' o

or opportumty was provided to the applicant while his gradmg of ACR

- for the year 2000-2001 the said gradmg was ‘Good’, but no comn‘mmcatmn :

was . down-graded and unfortunately those unc.ommuxmated down-

gradmg ACR, has been taken into consideration by the IPC, Whﬂf'. 'l

consldermg his case for promotion to the cadre of Hindi Officer durmg the
- year 2003-2004 but his case was not rewmmended for prumouon to the

post of Hindi Officer, which would be ewdent from the order paqeed by -
the DGAR, on his representahon dated 20.4. 2004. Tt is a settled positionof

law that uncommunicated down-gradmg ACR cannot be acted upon by

the DPC w’m]e considering the case of the apph(‘ant fm' pmmotmn to the_f

post of Hindi Officer in 2003-2004, therefore, Hon'ble Court be pleased to

dm:ct the rebpundents to hold the review DPC to reconsider the

» promotmn of the apphcant lgnormg the down-graded unmmmumcated -

-adverse ACR for the years 2000-2001, 2001-2002 with nnmedmhe effect. Be ) |
it stated that the respondent No. 2,. pdbbg;l a: detailed speakmg order on .
6. 4 2004 agamst the representahon of the apphcant damd 20. 4 2004‘

Nowios Gyt Rllee



~ wherein it has beei\ fairly adnﬁtted by the DGAR that in'-v'iew of the

change in Recruitment Rules, 2001

w.ef. May, 2001, 67% posts of Hindi

Officer are required to be filled up by promotion from the feeder cadre of
Hindi Officer Grade-1. It is also stated that in ‘the order dated 16.08. 2004

that the apphcant has discharge his duties caﬁefa(‘tonly durmg his tenure -

on depl_ltahon as Hindi Officer. Itis f_urther clearly stated in the said order ‘
' that the applicant being senior most e]igibie candidate in the feeder grade, . \
his case for promotlon to the said post should be con51dered sub]ect to -
approval by the DPC and also in terms of complmnce with the arder of the i

Hon ‘ble Tribunal.

~In paragmph 3 of the DGAR order dated 1682004 it has been -
stated that the case of the apphcant for promotlon to the post of Hindi
._ Ofﬁccr has been considered by the DPC in his t&rm for thc ycar 2003-04 -
. but his case was nol recommended by the DPC due lo lack of ACR and
further directed that case of the apphcant be cons1dered for next. DP(, for -
promotnon to the post of Hindi Officer. Itis surpnsmg 10 note hcrc at thxs

7 .slage that the case of the applic lby the DGAR for promohon during the .

-year 2003-04 but due to dov
rccommmdcd by-DPC, as alrcad}

gradmg of AQR his case was not
statcd above thc DPC has acted upon

the unconmmnkated downgradmg ACR Ior lhe year 2000-01.and 2001-02 -
which is not penmsmble under the law smce ACR of the: apphcant has : 4

_'bcc:n downgradcd wﬂ&;out provzdmg any opportumty or show causc

" notice and also without any cominunication. Il is calegoncaﬂy submilled
- that durmg the aforesaid relevant vear i. e. 2000-01' and 2001—02 the Y

‘applicant was never. served with

Iy

BRI

y warning, memo fot deﬁmency of his -

~ work as such those uncommumca d downgrading ACR should not have, .'" '
" been acted upon by the DPC in the year 2003-04. Therefore; the Hon'ble
Court be pleased to d.u'ect the respondents to hold a review DPC1 1gnonng

those uncommumcabed downgradmg remarks in ACR and further be

. pleased to direct the respondents to promote the apphcant to. the post of

Nar ooy Sons) Wil w
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Hindi Utﬁcer with' retrospective eftect with all consequential service |
henefits. ..It is” relevant ’tol -memti(ﬂm “here that there was é clear and
'c'ateg%:irica‘l direction issued by DGAR in' his order dated 16.8.2004 for .
consideration for his promotion to the post of Hindi Officer by the next
DPC. But qurpnqmgly till date the case of the applicant has not yet he‘en
j considered for promotion by holding any DPC inspite of the order passed ) .
. by the Jearned Director Géneral, Assam Rlﬂes Itis ought to be menhon. B
. _ here that even for the recruitment year 2004-05, the case of the _apphgant is -
liable to be cons1dercd ignoring the downgréding uncommunica‘vtcdv ACR
of the year 2000-01, 2001-02 and for any other subsequent ) Vear if his ACR. ~

is downgraded w1thout commu.mcahon.

Copies of the order dated 16.8.2004 commumcated through o
- letter bcarmg letter No. A/l-A/25/Part.HI/2004/463 datcdij_‘i'
| ‘17.;8.2004 are enclosed herewith and marked as Anniexure =,

. 413 ’I‘hat,‘your:- applicanf after recs:ipf of the order dated -16.8.2004 subnntted .
~ another repfeseqta‘tion on 30.8.2004 inter alia;praying fo'f cons.‘ideraﬁon Qf 3
his promotion by holding a review DPC on the ground that since he has
discharged higher responmbﬂmes whﬂe working as Hmdl Ofﬁcer .
Therefore, his grading which was reflected as ’Average should have been o
' ,treated‘ as ‘Good’ ‘and on the ground that any grading belom" ‘the bench' |
- - mark ought to have been cc-zmmuﬁcated to the applicant. But he was

never served with any such commmucatmn, therefore, the authority - ‘
- should consider his case by oldmg review DPC., Moreover, vide letter
No. A/ 1- A/ 25/Part-ll/ 2004/ 202 dated 25.10. 2005 it is stated that rev1ew>.,.
DPCi is not applicable in the instant case of the apphcant and itis mformed
that as per DGAR instruction the case of the applicant for promotion be

consideiéd in the Iiext DpPC.
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. the respondents réga:rding <

4.16

5.1

2.11.2005 and on 7.2.2006 but

_ anticipation that the respong

Copy of the representation dated 30.8.2004, forwarding letter
4 & reply dated 25.10.2004 are enclosed

dated 31.8.200¢
herewith and

respectively.

10

K8

marked as Annexures - M (Series) & N |

That your applicant bemg highly disappuinted due to non-consideration

of his promotion and for non

2005 for the recruitment yeat

Copy of the reg
“enclosed herew

respectively.
That your applicant further

by holding DPC/review DP

holding of DPC in December, 2004/ January,
: 2004-2005 submitted two representations on

to no result.

»resentaﬁon& dated 30.8.2004 and 7.2.2006 are

begs to say that he was waiting so long in
ents will consider the case of the applicant

Hindi: Officer with consequential benefits, in such compelling

before this Hon'ble Tribunal

to consider his promotion to

date of his eligibility in terms

That this application is made

Grounds for relief(s) with laggi_pmvision__g.

circumstances finding no other alternative the applicant is approaching

the post of Hindi Officer at l'eaSt:.from the
of amended Recruitment Rules, 2001.

bonafide and for the cause ofjustlce :

For that, the DPC has acte

d upon the yncommunigated &o‘anrgding‘t

ith and marked as Annexures - O (Series)

C but till date fothing is communicated by .
onsideration of his proii\qﬁon to the post of .

ipraying for a direction upon the respondents -

* ACRs for the years 2000-2001 and 2001-2002 while considering applicant's

case for promotion to the post of Hindi Officer during the yéarZO@ﬁOM, .

which 1s not sustainable in

the eye of lJaw and as such res}io;tdents are

duty bound to hold review DPC to re—consider the promotion of ,t'hé:’,_i _

Nerer drs Q;%@%Iz;
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556 (:‘

S ‘n‘ -

lhe same; cannol be laken mto cons;derauon by lhe DPC w1l110ui. ‘

applicant to the post of Hindi Officer ignoring the uncommunicated .
 downgrading ACRs for the years 2000-2001 and 2001 2002, - -

.bor that, uncommumcated downgradmg ACR wluch is below prescnbed-
benchmark as such downgmdmg ACRs arc treated as adxcrsc ACR and

provxdmg opportumty As such, case of the applicant is liable to be :

consldcrcd by holdmg a review DPC

~For that if there is any adverse. remark or donmgradmg of A('R recorded

mthout commumcatmg the apphcant in any subsequent year after 2001-*[‘ .

the case of the apphcant in future either by holding DP(‘ or review DPC.

2002, the same is also liable to be ignored by the DPC while con31denng

¥or that there is- clear instruction from the leamed Dxrector (ienerai

Assam Rifles to consider the case of the applicant for promohon to the

Assam Rlﬂes

{

'post of Hindi Officer in terms of the amended Recrmtmcmt ‘Rules as. . _‘
_ ewdmt from the ordet dated 16.8.2004. But surpnmngly the case of the "
'- apphcant has not been cons1dered for ‘promotion - till ﬁ]ing ‘of this !
. apphcahon in terms of the order passed by the learned Director Génm‘al

For that as per Government of mdia’s instrucnon DPCis hable to be held

ﬁrequently w1thout any delay in orde.r to consider promotion of .the

chgablc cand1datc who fall wﬁlun the zone of considcrahon as per o

zone of consideration' and he has fulfilled all the requ;r_ement for :
consideration of his pi'omoﬁoh to the post of Hindi Officer. A$ such the

 Recruitment Rule in force. In the instant case, the applicant well within the : .

case of the apphcant is liable to be conmdered for promouon w:lth_'sf: K

retrospectlve effect by holdmg review DPC

For that ‘contention of the respondents not to hold rev1ew IBPC as
: ‘commumcated through letter dated 25.10. 2004 is contrary to the settled

\
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position of law and opposed to public policy in view Of the fact that the ., .
DPC has considered uncommunicated ACR of the apphcant durmg the:
year 2003—2004 w}uch was below benchnmk. ‘ |

For that the oraer dated 25.10.2004 is void-ab-initio and opposed 16 law *

laid -down by the Hon'ble Supreme Cuurt ngh Court . axid the learned | .

Tnbuna] As such the. res'pondents are duty bound to hold a review -
DPC/ DPC ' '

For that the Du'ector General Assam Riﬂes in his order dated 16. 8 9004 o
 categorically. dedared that the apphumt is e.hgible fox wmndaahon of hlb: -
'promouon to the post of Hindi Officer in terms of amended Recrmtment i

‘ARules and his service was sahsfactorv to the cadxe of Hmd1 Ofﬁcer whﬂe

working on deputatwn basis and further dedared that his.case would be . |

: ‘ cons1dered for promotlon by the next DPC. But till- date the r&spondems- .

- 5.9

5,10

failed to conduct DPC meetmg to consider promotlon of the apphcant

: ‘For that applicant has acqmred a valuable and legal nght for
. iconmderahon of his promotion- to the post of Hind Ofﬁccr, fore so in

view of the fact that post of Hindi Officer are ava:lable wath the D:rector-f o

" General, Assam Rifles and there was a spedﬁc direction from the learned = .
Director General, Assam Rifles to consider his case for promohon to the‘ o
post of Hmch Officer. |

For Lhal apphca_nl submilted several represenlauons but the respondenls_ o

,chd ot take any step for conmderanon of his. promotnon in splte oﬁ o
vrepeated approach ' oo

‘ Details of i’emedies exhéusted.

‘That the apphc_ant states that he has mchausted all the remedres avmlab?e '

to him and there is no other altemahve and efﬁcacwus remedy than to ﬁle
this apphcaho:n

 Medine S 1R e



8.1

8.2

8.3 .

8.4

‘Matters not pnevmuslv filed or pendmggwith any other Court. | |

The applicant further dedares that he had prevmuslv ﬁled O.A.

No0.154/2003 but the same is already dxsposed on 31.3.2004. However, no
Writ Petition or Suit before any Court or any other authority or any éthei‘,
*“Bench of the Tribunal regarding the subject matter of this application nor
’ any‘suéh application, Writ Petition or Suit is pending before any of them.

Rélief!sl sought for:

[y

~ Under the facts and circumstaﬁces stated ‘above, the applicant humbly

prays that Your Lordships be pleased to admit this application, call for the *

records of the case and issue notice to the respondents to show cause as to.

why the relief(s) sought for in this app]icatioﬁ shall not be granted andon -+

perusal of the records and after hearing the parties on-the cause or causcs
that may be shown, be pleased to grant the following relief(s): =

That the Hon'ble Tribunal be pleased to direct the respondents to hold the

- DPC/review DPC to consider promotion of the applicant to the cadre of | |

Hindi Officer in the scale of pay of Rs. 6,500-10,500/- with immediate

effect without taking into consideration the uncommunicated

downgradmg ACRs of the years 2000-2001 and 2001-2002 and also

ignoring any other uncommumcated downgrading ACR, if recorded in |

the subsequent year.

That the Ho "ble Tribunal be pleased to direct the respondents to promote

the applicant to the post of Hindi Officer with retrospective effect at least

from the dnte of “eligibility with all consequential service benefits

- including benefit of sénim'i_ty.
‘Costs of the application.

Any other relief(s) to which the applicant is entitled as the Hon'ble -

Tribunal may deem fit and proper.

Noeedia $2g) Rl
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10.

| 11,' 

Interim order prayed for,

During I:;e:ndency of this application, the applicant prays for théfollow"ing

interim relief: - -

*

That the Hon'ble Tribunal be pleased to direct the respondents that

pendé:_ncy ‘of this Original applicalion shall' not be a bar for the =

respondents to grant the relifs as prayed for. N

--------------------------------------------

. ’I‘.lns application is filed thréugh Advocates.

Particulars of the LP.O.

LP.O.No. M% 22094k

Date of Issue | . 903, OF.
 bsvedfrom . G.po, &

Payableat = : QPO/W

List of enclosures..

 As given in the index.
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VERIFICATION

I, Shri ‘Narendra Singh Rathore, S/0 Late Sriram Singh Rathore, aged =~
about 46 years, permanent resident of Village and P.O. Kalia, Dist- Etah . -

: £
N {(Bihar), at preﬂent working as szmoﬂTPamﬂq‘bM;m&_.,.& - in the
" ARTC School, Dimapur, Assam Rifles, 3, Mxles C/0-99 APO do hereby
| venfy that the statements made in Paragxaph 1 to 4 and 6 to 12 are trueto ...

my knowledge and those made in Paragraph 5 are true to my iegaT advice
and I have not suppressed any material fact. ' '

And I sign this verification on this the % day of April 2006, '
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DIRECTORATE CGuliial ASS&M RIFLES ¢ ualLIOAh~ 79’011
. ,;..13 "‘w' . :-:
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: n/l-A/ZS/Pg TteIT/ ;;35

1. In pursuance of Uiaion Publlc 3
;NO F.H0.3/24(5)/2000=1772-3 gdwa 2303
* singh Rathore, tpmpuraLy dina Tl“na‘

General assam Rifles is hefé:v'uuluct{ :

appeintaed, ds Hinai Officer .in the saune Jirncturdtymbﬁ transfer
:5§:CZLGEKE10n hasis in the scale of pay of & bSOO—ZOﬁulo 500/~

per month plus other alluwarces as gdmissible under rules

against the existing vacancy with effuct from the forenoon

of 29 Jun Z000, : " .
20 The above'depuLatluq«»eer o£ uppuintmcnu is fEL Lhe«
,,yeriu" ofl 3’Lhﬁb&) YC&BS'Nlth blf(ut Lrom the 1vrvnuon of
i e FHTHZ000Y Lo ther -afterioon ofs 29 J\J.n.‘gmp&.

3. The terms anq conditions uf.depﬁ;atiun‘will,be reguiated
in accerdance with Govt of India, Ministry:of Purscnnel,

Public Griuwvances & M=nsions(Deptt of lers &vTrg) New Delhi

OM No 2/29/91-fstt(Fav,.Il) dated 05 Jan 24 as amended From

ime to time. C .
(s 38 'Sharma)

Major“General' ~ .
Deputy Diructor Guneral
Assam lelcs

mo NG A/lvA/ZS/Part-I;/ ‘Dated ShiJlong.the gj Jun 2000 -

cowy tu -
=2

1. Under Sccretary{ADT-3) - For information with
Unicn Public Service reference to their letter® -
Commlssion, Dhulpur louse No 3/24(3)/2000~ADT-3
shahajahan Road, Naw D&lhi - Qated 13 Jun 2000,

2. Geve ef India - For information pleasc.
Ministry of Houne affairs
(Pers-II Scetioen) ¢
tiew Delhd

3. 7 The sditicnal Accouittant Gonaeral

(Central & Arunachal Pradosh)
L;(’lC]‘ldLLll LG Bud e ]ixlg
d“LllJug 783011

ceed2/=

. g -
e pee o

o vee.

s
b
I
{f

;

TR

D3R s

gy

2 e et et T ste on + as - 2oy



i, The Pay o ad Lccons wsCES §de
Manloee Ve, Laitwskirah
y . Shi limug- 13-

Lo qu-mh\.Ln‘;cr‘xn L) S B
SO b..n;u'icn( Internes

“GU .J”‘J.Y‘K.r'(l*'ll“c].l Yection) ¢

Binhy o sinhe
c. -
c.
10,
Duiviedi/* '
oy’ .
1
i
.

SRS Raw: )")
Lt. Col ) :
“assistant Dut,cr_or('\)
u.'uf Dircctor Gcn 2ral
o, 1..Lf1u‘

[P,



A
3 N e U B Y

o
&

-

Haorepdr Sineh Pathare
Findt Offeer
LY 1A D [Nt

ey ) A

(Mrouch Proper Chiannel )
s APPLICATION FOR REGULAK(SING THE APPOINTMENT OF
HANDE OFFICER '

“Sar .
i { v Hoe honons o sabnf that HQ DiAR vide theic letter No. A/L-A728/Part 11 duted 24 Aug

Gy advartiead ace paee af Tlndi Offienin Directornte General Aszr Riftter Shilloug on
Aol oo haaes sad |oepplosd Tog fhe some aa dopartmentol LhndiTransiate

K Theat o there evgefad enee pi of Thndr Franglator and one post ot Hindi (Nevr ga the HO
Dol sintlone tend e et v gonviieed e w dept caniednte sronwatie oneders sl e cane fon

Cection of Thnah ol Teer oo dopntafion was veberreda o LG iy THO DOAR.
! v 1

3 Thot Sir, DOALR wery lavdiv sppomted me na Hindi Oftieer en 29 S 2000 on deputation hasie
vide order Mo AJf-AsPact 117285 . dated 29 Jun 2000 Capy attached) as I was selectad (or the post of
Hindi O teer vide U5 fetior Mo 32400200 AD'T- 3 dated 13 Jun 2000,

A That Sir, 08 pee pore 7 ot O of Tndio Dapt of perronnel & Trg ofiice Memorsnchim No. AB
Lol /7 Uieankier(RR) dated 03 Oct 1989 Tave down elegibility of deprtmental candidatea Jor
appsintuent by depiitatioi taden, 10 the depmilinental office is selected for thie uppointnient o the post
v dtepmiotion hasis, it i treated having been filinrd by promation as quoted below :-

Ciathe atnatiog ohars (he fieL) of promotion consista of only one peat, the method of
Cocsuitment by teanetse o deputation (inclading sdart - term contract)/ promoiien e preseribed #athat
B e tncal o Eosensionred alongiith osfidre, 1 the depatimental oificer 18 selected for
“{x}mn)!n;ﬁnf tathe !\4\'4‘.!‘ it e trented e hﬂvin_;; bean filled h‘y‘ [)'yf)(l‘l(ﬂ.i!"‘:.”

That Sip ey Wla fo e ot | e plicode samplefed thres yeors in the feader gradate

Seer Phady Prasaiator

8 That Sir l:r*r‘pin.n‘ e vieny (e DO A Na, AR M"ll"//'7118‘)/},'Jfff(i?R) daied 03 Oct 1989 it s
proved tat [ B fran cdd na having heen peampicd with effeet from 29 Dy 2000 to avoid financial

b hni e o e el U @on o

S o Pt i

Lo
; .

AR ...'\ ._,-’_' ’ - .
(TGt )

Paadn Cflheer

FICY O M Topihd

(40 00 AP0

o
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Sl Baenedie s Pathere,  Lhiadi Officsr of this

loadquarters was scleoted by UPSC to the post of Hindi Qtlicer in
Headguarters DG ’\-R Fhe incumbent was deptl Senior Translator in

oeder prade ai e tae of gelection io the post of 1 ndi Qe

I recommend the case of Shri NS Rathore, Hindi OQflicer for

cevehisation oncthe pest ol Hindi Ofticer,

Dated WA 003
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Hindj Officer,
HQIGAR {(Nuorth)
(/O89 AR

N ) .. . 3 .
Fram oo Mareadra Singh Rathore .

Ta : The Bircctarate General Assam Rifles
(A Braach)
Shilang =7793{11

{( Thruugh proper Chaanel )

SUBECT : APPICATION FOR REG ULARISING.THE APPOINTMENT OF HINDI
Ol(‘b‘j(:ER .*,T K s

Sir, o

1. Kindly refer to my application dated 13 Mar 2003 fwd to HQDGAR Vide HQ

1GAR (North) letter No. 1. 120/A/2003/0621 dated 16 Apr 2003. [ have the honour to
snbmit following facts for your kind consideration and sympathetic orders please,

2. Yhat Siv, ) have rendered 24 years of unblemished service in Assam Riflos to the
entive satisfuction of my saperior Officers. 3 have never been warned except once when ]
was conunsclied for sitting in Officer’s enclosure at ARASU on 24 Mar 2001. My
apprehiension is that my ACR for the year 2001-2002 may have been affected.

3. L have heen performing as Hindi Officer sinco last threo yoars which is a higher
gride group ‘B Glarctted post. A vacancy is permanently existing on the post of Hindi

Officer Group ‘B° Gazetted against which 1 have been termporarily appointed.

| 4. Buring my icaure there, 11Q DGAR won serveral national/ regional level

awards/teophioy in che feld of Officiad lnnguage implemention. I have always acc-epted
extra responsibitics cheerfully,

5. That Sir, provision exists vide O.A. No. 846 of 1988 published at scrial No 36 page
Ne 75 Swamy’s News Jetter Mar 2001 that if an Officer is working in higher grade while
comparing his case with athers who arc in feeder cadre his ACRis to be upgraded by one
orade,

-

! That Sir, my tenure of deputation is expiring on 28 Jun 2003 and reversion to
rangdntov’s post -will adversely effect my morale and cause great humiliation to me in

= In view of above, I humbly pray your honour to regularise my appointment as
< /“i"di Officer and obtipe. ‘

N

Yours faithfully,

Mace ; B

(Narendra Singh Rathore)

oid
: : Hindi Officer
Dated v 2 %,ﬁ(.'::r‘.' ALK HQ IGAR (North)

A N
G

VDM'

:
g

fﬁ%fc‘, @z@@%’ ‘
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RECOMMINDATION OF THE, INSPECT OR GENERAL ASSAM R} U128
(NORTLY) ON T {IL APPLICATION IN RISPECT OF SIIRI NARENDR A
SINGH . RATHORE, HINDJ OFFICIR®OF " HRADOUARTTRS
INSPECTOR — GINERAL ASSAN 1S (NORTH) -

L SnNg Rathore, Hindi Ofjcer hclsbwn scwmg u this FKQ from -
03 Oct 2002 as Hindj Officar. His perf: ormance during the penod has been
absolutely impeccable and praiseworthy' ‘

2 The individual hag approached Headquarters DGAR through proper
charmel seeking regularization of hig appointment as Hindi Offjcer and
same has been forwarded by Headquarters IGAR(N) letter No |
120/A72003/0621 dated 16 Apr 2003,

30 The presant application raises the jssue of Contidentiz Report and
regularization of hig appointment as [fingi Ofticer,

4. recommend that the quse may be examined on iy et

/N
ferchant )
Station : Field : - MaGen

- Inspéetor General
6 har 2003 : Assam Rifles
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TO BE FAXED

Headquarters
Inspector General
Assam Rifles (North)
C/0 99 APO

VI. 104/Est/2003/ | 0 8% ) b Jun 2003

Mahaunidcshalaya Assam Riflcs
Dircctorate General Assam Rifles
(A Branch)

Shillong - 793011

APPLICATION FOR REGULARISING THE
APPOINTMENT OF_HINDI OFTICER

Application for rcgularising thc appointment of Hindi Officer in
respect of Shri N § Rathore, Hindi Officer of this HQ is endoscd herewith
duly rccommendcd by IGAR for your furthcr neccssary action plcgse.

( Surjlt Kumar )
. ' Dy Comdt
Camp Cdr
for Ex-Officlo-Comdt
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(Tvped True Copy) " Annexure-H
- (Extract)
COPY //— - OPDTG271630 .  SRLNO 2851153

FROM DGAR -A BR
TO  TIQIGAR [N]
- ARTC&S
B RGE

POSTING SHRI N 8§ RATHORE. SHRI N § RATHORE POSTED AS HINDI
OFFICER ON DEPUTATION REVERTED BACK TO HIS ORIGINAL POST OF
HINDI TRANSLATOR GRADE I WEF 29 JUN [FN] 2003 AFTER COMPLETION OF

HIS DEPUTATION PD. INDIVIDUAL POSTED TO ARTC AND S AS HINDI
TRANSLATOR GRADE I ON EXIS'HNG VACANCY WEF 29 JUN [¥N] 2003.

INDIVIDUAL 'TO BE SOS WEF 29 JUN [FN] 2003 ARTC AND $ ONLY. SHRI
DEVENDRA SINGH HINDI TRANSLATOR GRADE I REVERTED TO HINDI
TRANSLATOR GRADE I WEF 29 JUN [FN] 2003 AS HIS PROMOTION WAS

TEMPORARILY AND IN OFTICIATING CAPACITY. INDIVIDUAL REVERTED
" BACK TO IIINDI TRANSLATOR GRADE I DUE TO NON AVAILABILITY OF

VACANCY IN GRADE I DUE TO REVERSION OF SHRI N S RATHORE FROM.

DEPUTATION BACK TO GRADE L SHRI DEVENDRA SINGH TO CONTINUE AT
ARTC AND S AS HINDI TRANSLATOR GRADE II IN PLACE OF SHRI SHKTI
DHAR MISHRA WHO ON COMPLETION OF HIS TENURE POSTED TO HQ

- REQUEST CARRY OUT POSTING ORDER OF. NECESSARY NOTIFICATION

BEING ISSUED BY THIS DTE ////-

SD/BDK

N

o



- aﬂmnMWJ
RESTRICTED : -

- HQ Ins_pe'ctor General Assam Rifles (North)
~ C/o 99APO
MOVEMENT ORDER . - -

: LA - AV Y
Purpose of Journey..Fosted to AnTCes as

‘ . L \(’r\r-v
Date of departure........ 'ZgJLmO) BVER)
. . R - —
Date of SOS 29 dun 03

suthority for move. ;.,.l‘.'].‘*:rl,..l.).‘%;.'.?if\...2.—?&1...‘...‘f‘.r.,.f".‘-.“,«“ei../j dt
narrival atdestination he/they will report L Lilnewn o indl
ndividual is in possession of his Vond No.o L ROT
sebi/Credit balance of the individual is Rs, ... T
Phe following leave is at his credip UPLO ST O USSR
i) Earned leave .. . e T days  (b) Casual leave......... . T, days

P case any difficulty enroute he/the

y will report to W TO or nearest CMP, if not available to the
ston master for assistance by |

sroducing this movement order .
Anti-malaria precuations will be strictly adhered.
sihary matter will not be discussed with unauthorised pers.
“asam Rifles pers and their familics are entitled 1o medic
S No T 6/25/52/D (Med dated 12 Dec 52 DGMS e
~mtimated vide DGAR letter:No. V1] Med/[-M-1-73 d

al treatment in service Hosp vide Min o
tter No. B/75135/DGMS-3 (E) dated 07 Ny
ated 22 Mar 95, ‘

Assam Rifles pers are authorised 1o use Army Tr
1t 1S Jan 87). :

ansit Camps. (Auth AHQ fetter No 483500

Mudical category of the individual is =

Heds entitled o avail JT s per existing rules.

.......................................... to

Vussage warrant issued from . 117171/ Ovvvvenren, L1

CBurgic nupar™
MS{MVM?({%:‘.’L/; DY ot

/V‘HV"}‘{')V Camy Zar
Jor Commander
HQ IGAR (North)

ary Commabder Concerned.

INR(A/Ree) Branch, Shillong-11.
o ARTC & 5
ot Concerned

v Copy

N REsTRICTED
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IN THE CENTI MINISTRATIVE TRIBUNAL

Oricinal

Dzte of decision:

The Hon'ble Shri Kuldip Singh,

P

‘The Hon'ble Shri X.v.

Advoca
D. Bor
en Yy the
Tament of India,

Mirnistry ©f Home Lifaira,

New Delhi.

The Director General,

Assam Rifles, -

Shillong. e
3.:The Inspector CGeréra); =~ '

ssam Rifles

/O c9 1’}.,?0.

4. The D.I.G., Ascser Rifles,
Assam Rifles Training Centre & School,
Dimapur, Nagalang. ‘ S

Ey Advocate Mr 2. Ded Roy, Sr. C.GC.s.C.

A
C

'LDIP SING

[

,

Tie  applicert joined tihe Assex
3:.12.1979 as LNK/VNMiter £

Cidministrative o

Awnﬁxuw U;

= s e o o E

IR ~ -
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‘.‘ P2 *erl% —

issued an advettisement for fillingyﬁb of the post of
Hindi Offlcer on deputatlon basis for a perlod of three

years. The appllcant applled for the

-ost. He was found
suitable for the post and accordlngl' he 'was appeinted as

Hindi Officer on deputation- ba51s perlod of three

ra

yeare. While. the appllcant was cot1nu1ng on deputatwon

Recruitment Rules for ".the post ﬁof Hlndl” Offlcer ‘was

promuilgated afresh and accordlng to the fresh Recruitment

Rules the post of Hindi Tranblator Grade I had become a

feeder cadre for promotion to the post of HIndi Officer.

Since the;applicant was in the feeder cadre and in the

T
P;nlWQOQ d1 ect line of promotion to the post of Hindi Officer .as

ppr\tne fresh Recrultment Rules he could not be

I
cdngidered for deputation and therefore the respondents

to the post of Hindi Translator

N

Grade I. Meanwhile, ‘the: Fapglicant had suiiitted
134 .

several representations for being retained‘in tHe post of
Hindi Officer.on deputation and also a representation for
his non-consideration fer promotion to the post of Hindi
Off;cer.

2. The representatioﬁs of the applicant have not
bzen disposed of becagse of the fact that the matter was
subjudiced. In view of this the applicant now wants to
withdraw the’ O.A. and wants that his representations
should be dzsposed of. We allow ehe applicant to withdraw
the O.A. ang at the same tine @irect”the resbondents to

g I ‘ o

dispose of the representation by a reasoned and epeaking
order. However, the applicant -may file a fresh

representation including all the developments that have



G . i

[ 7%
X3

i

taken place.

The fresh ' representation should s be filegd
Lo 4 i . . . . '
g e mieo Within a period of one meonth and the representation shall

ijﬁéa,disposed' of by the' respondents

by a reasoned and
RE \Luu( Mo s (L

a- period: -of fouxispaeks "‘fr_pm the

sp2aking--order within
SN TS N ; ;

date of receipt of the,‘repres.entation.
. .‘f ., . .

0 . Nl
L

The application is disposed of.

No order as to

st aT i
. -Bectifled (o be irue wnp Sd /MEMBER( T )
AN m. 4 sttty SS, MNIMBER(A)
y .f‘-i’:‘&*,’_yf;»-:- > ‘@ }(/{)O’L‘ R S -

Section Officer ()
C.A.T. GUWAHATI BANCH
Guwahati-78'005
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AN meuuon onh t.he ubjuct Wtw by mrm
Singh Rathore, indi Translator Orades 'is £v4 herewith d\ny
Lecamnendied b Dmoeuuocoam BMMyo\u' guxthe

) nqmcm plw

Pl T . (¥ K amm)

Encl s.20.4heats @ - N mnxo

\}n’ﬁ&m = for info wrt thelr letter Nos udnﬂx/mn/z

336 dated 20 Apr 2004
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, Ly :
-Narendra Singh Rathore L2 - 7 ‘AMQKWQ'K G&w})\ |
P Hindi Translator Grade-I - | . .
i ti1.n¢ +(Since reverted from Hindi Officer) / : . f;% .
‘ ‘ Wit Edn braxféli', ARTC&S, Dimapur - g i

Dlrectorate General Assam Rifles
(A Branch) , .
Shlllong 79301 1

o (Through proper channel)
R

a4

SRR sﬁsubw ROMOTION TO THE POST OF HINDI OFFICER FROM - !
W .. ptone HINDI TRANSLATOR GRADE-I : REPRESENTATION AS PER |

““¢. "< . DIRECTION OF HON'ABLE CANTERAL ADMINISTRATIVE |
- TRIBUNAL, GUWAHATI BENCH 8

‘:‘\‘: "&5”\ b m‘.;j.‘.’:;(‘; ‘: '_" a
| e
s RV IR
- Most humbly and respectfully I beg to state the following few
. ]mes for favour of your kind perusal and sympathetic consideration.

G m s dndhen

1. That Sir, 1 approached the Hon'able CAT, Guwahati Bench vide OA No
154 of 2003 thereby seeking direction for my promotion to the post of Hindi
f,“_li‘éZ%Ofﬁcer under your dlsposal As my representation submitted earlier to your
2t g00d self, and the same was pending consideration, I decided to withdraw the
“said case and submit a fresh representation for favour of- your review the entire
issue of my promotion sympathetically and considering my"entire past services

e rendered for the cause of the HQ DGAR since 1979.

l’“’s PSSR

: Accordmgly thc aforesaid case was ﬁnally disposed oﬁwuh the direction
f to submit a fresh representatxon to your honour for consideration of my
FREY ;’ ‘promotion.

I ‘* S = ; A copy‘of the said final order passed in
AR e | . : OA No 154 0of 2003 dated 31 Mar 2004 is
enclosed herewith.

i e

“"_"’:. 2.7"" ThatSir, 1 joined in this department on 31 Dec 1979 as Lnk/Writer
;'}i-;‘f}through due process of selection after considering my past services and the
! %’ Tefficiency and qualifications 1 was_selected and appointed as Departmental
' ~, -.candidate to the post of Hindi Teacher wef-01 Jun 1985. I served with my all
g .. sincerity and devotion in the said post upto 07 Jul 1988. Thereafter I was
' - " appointed as Hindi Translator Grade-II on deputation basis wef 07 Jul 1988. 1
‘-, " " was finally absorbed in the said post wef 08 Oct 1990 as regular Hindi
f -+ 71 Translator Grade-IL., . , )

1 i LT a

‘ "',5 3. That Sir, whxle I was serving as Hindi Translator Grade II, I applied for

the post of Assistant Director (Official Language) in the Income Tax Dept of

Y Govt of India against an advertisement for such appomtment on dcputatnon

Lo i'-“basns ‘The post of Assistant Director (Official Language) is a group "B’

Hirerahii (Gazetted Officer) post. I was found fit and duly selected for the said post and

; < was appointed wef 23 Jan 1993. I discharged my duties as a Group "B Officer
“for long about five years with sincerity and to the best satisfaction of the
7,‘author1txes concerned. 1 was repatriated wef 22 Aug 1997 and 1 Jomed the o 3
s ongmal post of Hmdl Txanslator Grade-II wef 23 Aug 1997. :

- Contd:2/- N



5. That Sir, as per IprOVis'ions of Recruitment Rules (Old) the post of Hindj

Officer was to be ﬁll»e‘_d up by deputation, failing which by Direct Recruitment. -

Thereafter the new Recruitment Rule was introduced from May 2001 thereby
changing the old Recruitment Rule. According to the new Recruitment Rule
67% of the post of Himdi Officer are. to be filled up by promotion from the

feeder grade of Hinidzi;"I‘ran'slat_or Grade-1 having minimum three years regular ,

represeitations were not considered and I was repatriated to the post of Hindj
- Translator Grade-] on 29 Jun 2003 and at present 1 am working as Hindi

Translator Grade-I injthefARTC&S, Dimapur with my all sincerity, devotion,

and without any blemish.

7. That Sir, there are as many as two regular vacant posts of Hindi Officer in
the establishment of HQ DGAR. According to the existing Recruitment Rule. I
am the senior most and eligible candidate in the teeder grade for promotion to
the post of Hindj Oﬁice‘r._ _

-~

9. That Sir, there 1S noting against me in my entire service career. | have
never been communicated any such adverse remarks against me in the ACR ag
such there can not be any. ground also for not considering my promotion.

Contd.,.3/-

Bt ol 28

-



‘that T have been graded "Average’ only for the period

IOk
| -3-
“In this ‘connection it is worih méeitioning here that 1 have come to know
2001-2002 while.T was
holding the post of Hindi Officer on deputation basis. [ have come fo know from

the WRITTEN STATEMENT filed in the OA No 154/2003. Following grading

have been reflected in the same :-

2

»

A Year . Year: Year Year Year
1997-98 1998-99 1999-2000 | 2000-2001 2001-2002
Very Good . Very Good | Very Good | Good Average

§10.
§ promotion t&'the post of Hindi Officer has been
{ adverse remarks but this was not communicated to me. The law is well settled

T'hat'fsl_il'f, T would like to submit the 4‘-Averagc‘ grading based on' which the
denied to me amounts to be an

that the promotion can not be denied on the basis of un-communicated adverse

© ACR.

15 "Good" a candidate having
similarly. where requircment is

1. That Sir, I was holding and shouldering higher responsibility as a group
"B Oflicer in the Income Tax Dept, (Govt of India) for about S vears. Similarly
I have shouldered the higher responsibility of Group 'B’ Officer as Hindi
Officer in this Dept also for three years. So far the promolion to a grade
which the candidate shouldering higher responstbility should be given the
benefit of one grade higher ACR to his ACR for the concerned period of 5 vears
and 3 years respectively. For example if the required bench mark for promotion
"Average' grading should be considered as *Good
"Very Good' a candidate having: higher
responsibilities should be considered "Good’
settled in this regard,

The provision exists vide OA No 846 of 1988 published at ser no

36 page 110 75 of The Swamy's News letter Mar 2001. (Copy enclosed)

- That if an officer ig working in higher grade
- with' others who ‘are in feeder cadre his ACR is 10 be upgraded by onc

- grade. In Shambu's case (Supra) it was held bv Honable Supreme Court

- that when_two sets of officers are
on_adhoe promotion

and the other who are still in feeder cadre, then

it is a case of treating unequal and in such a _case the ACRs of an
officer on_adhoc promotion in_higher grade should be upgraded hy
one grade.

BT Mwﬁ! o

l Q o : ! RPNy it
W%ﬁfw, T l'ln;x MEEIR

“m:n IRT Y ITI

Contd, 4/-

-

as "Very Good'. The law is well

while comparing his case

compared, one who is in higher post

]



\\/{f }2 * That Sir, I have been aw.

¢
w

- oyt lave never been communicate
A¥ofi24f

' ‘ srded “Average’ grading in'the ACR in the year
2001-200241 have*never' bee .

2002 is

That Sir, vide 0A No 714-CH of 2002

published at ser
vamy's News' of Aug 2003. (Co

no 71 page no 56
hat if ACRs of an

,-In view of the matter and considering my unblemished long
79 rendered for the dept I

earnestly request you to consider my
,5casel of *promotion ag Hindi Officer, The service jurisprudence regarding
_promotion is that reasonable promotionaf opportunities should be available in
every-wing of public service that generates efficiency in service and fosters the
" i appropriate attitude to grow for achieving excellence in service. In the presence
-, "-of promotiona] prospects, '
- the desire to serve properly. (Ra

the service is bound to de
Secretary Home (Police),
3::Dept Goyt of Bihar reported in AIR 1988 SC 1033) .- '

Contd.,5/-

below bench mark and
required to be communicated for
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5 34 respectfully - ‘and ‘earnestly request your honour to kindly consider my case by

i‘,’ g noldmg a R.E" IEW DPC and as per Recruitment Rulc for the promotlon to the

T
R RN R

16 ~‘Thanking you.. -
«M Méﬂf*ﬁ“ﬁg .

,:'-.-‘3‘. ’ o ' ’
b ,Eg‘;{ 1;531«% E}_}" - Xours faithfully,
IR

: Narendra Smgh Rathore
3@“ "'~._.! £ wu 5 -_ Hindi Translator Grade-1 |
5 atcd 'L"Apr 2004 - - (Since reverted from Hindi Ofticer)
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ORDERS _BY LT _GEN_BHOPINDER 3 _SINGIL,_ AVSM, _VSM, DIRECTOR
GENERAL ASSAM Rll‘Ll*b IN THE APPLICATION DATED 20 APRIL 2004
SUBMITTED BY SllRl NS RAlllORL HINDI TRANSLATOR GRADE —1

1. Shri NS Rathore, Hindi Translator Grade — I, was temporarily appointed as Hindi
Offrcer on deputation basis for a period of three years with effect from 29 Jun 2000 (FN)
vide this Directorate Order No A/1-A/25/Part-11 dated 29 Jun 2000. At the time of
appointment, as Hindi Officer on deputation in terms of the Recruitment Rules in voguc,
the post of Hindi Officer was to be filled 1p by deputation, failing which by direct
recruitiment. No provision existed for filling vp the said appointment by promotion from
fceder cadre at that time. He was reverted back to his original post of Hindi Translator
Grade - f, wef 29 Jun 2003 (FN) on completion of tenure of deputation.

2. With, the change in the Recruitment Rules wef May 2001, Hindi Translator
Grade — 1 post, became cligible, for filling up from the feeder category. FFurther, as per
said policy 67% of the posts were required to be filied up by promotion. Having been
selected  through the Union Public Service Commission for filling up the said
appointment ol Hindi Officer on deputation basis for a fenure of three years; he
performed the dutics satislactorily. Since, two posts of Hindi Officers are presently lying,
viennt, a8 per the Reeruibnent Rules in vopgue, now, he being, the gsenior ot eligibie
candidnte in the feeder grnde, his eae for promation to the said post shonld be conidered
subject (o npproval hy DPCIn deference ln the order of How'ble AT, GuwalateB3eneh,
his case Tor |nu|nulum must be congidered.
All the alorestated issucs, alleged by Shri NS Rathore have been deliberated upon
in-detail, in the light of relevant instructions. It transpires that the individual in tenns of
carlicr Recruitment Rules was duly afforded opportunity to fill the post of Hindi Officer
on deprtalion an atam of three vears wef 29 Jun 2000 (1°N) to 28 Jun 2003 (AN). The
present Recruitment Rules which became effective in May 2001 rendered him sncliginle
for consideration on {wo counts; firstly, not having requisite three years regular service as

f Hindi Translator Grade—I and secondly he being a deputationist (at that time) was not

cligible for consideration by promotion. Further; the sclection through UPSC was only
for filling up the post on deputation and'not for the purpose of selcction from feeder cadre
on promotion, as being made out. The petitioner has been considered for promotion to

the post of Hindi Officer by the DPC in his turn, for the ycar 2003- 2004 bul not bcen

rccommcndcd due to lack ol AGR:es
R D) m@i—"‘sﬂ

4, Nolwnhql.mdm;, the above, 1 direct that Shri NS Rathore be considered by the
next DIPC for promotion to the postol Findi officer,

4 o

Place: Shillong =~ ' ( Bhopinder Singh)
Ce T e ‘ ' Lt Gen
Dated':l(ol Aug 2004 ' T Director General

Assam Riflcs
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D ROMOTLON.LO. L, LPORT QI

; Qﬁl TRANSBLATON mml%‘
DIRECTION OV SIONABLE LENTHAL

UBLBATIVE TRIBUNAL, GUWALATLBIENC
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N Most iﬁéﬁﬁbeétﬁﬂly*lfl"_'-bpgth refor to my applicution datad 20 Apr 2004 sud o
2 latter No-A/1+A/25 part, 111/2004/463 dated 17 Aug 2004 on the afore enid wibject
«caad (o aibadl following fow linen Tor favour of your kind pervsal and wympid o

tion ploase,

2 That, Sir, provision exists for review DPC if DPC has not taken all mal crial
‘fiacts into consideration and where cligible person was omitted to be considered, My
name: figured in:thesDPC+held on 01-01-2003 but dropped due to ignorance of the
proyisions.’ Since [ worked ‘as. Hindi Officer which entails higher responsibility and
.ot shouldering higher responsibilitics one. Average’ ACR should have been treated

doinilod provions have been explained vide my appliention dued 20 Apr 2004,

3, That Sir, an omployee sorving oul gide hie regular ¢ndre on deputation should

be oonsidered for promotion when due in his cadre. This is termed as proforma

: S promotion, I have completed three years regular service os Hindi ‘Trmslator Giode !

o on 29 Oct 2002 ag reqd by now Recruitment Rulés und accordingly HQ [VGAR il

oonvened a DPC for promotion to Hindi Officer on 01-01-2003 but my name was

: 'not'-ﬁpproved'dc’spile,.fulﬁlling the eligibility critera. The onuse of aclion for my

. .., .promotion has arisen on the date of DPC and I wes holding the post of Hindi Officer

* 7. omdeputation basis out side the regular cadre of Hindi Translator Gragle-I. Hence |
. qualify’for profortha promotion wef 01-01-2003. "

4. That Sir, Since the: vacancy is existing and eligible person is available in (he
f . feeder grade, it could be filled up immediately by giving me regular promotion hy
. convening o review DPC, In this connection OA. No 297 of 2003 (Swamy's New
Aug 2004 copy enclosed may be refered) '

Comd..2/-

{z a8 ' Good'. _Also_if there is any grading below bench mark, is required (o be
: .communicated whereas I have ‘never been communicated any adveyse remarks in the -
SE * ACR..On (he.busig of wncommunicated " Averame” ACR individugl oun-nol be denicd
i promotion, Henoe I' fulfilled nll oonditions of pramotion for Nindi Officer. |y

P =S
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5. Sir, I would like to submit that earlier I was selected and recommended by

UPSC to the post of Hindi Officer and I shouldered the responsibility of Hindi

‘officer for 3 Sléars.l But I was reverted back (o (lie lower post of Hindi Translator,

- . Grade-] on 29 Jun 2003 at a time when [ was legitimately due for promotion. It has
e lead tomy demoralization and has incurred heavy finiancial loss and [ have been put

to great mental agony.
< o iy Fh ity e ;

L
LA

o 6.',..;-}‘..;I,‘.thexjéfore,'e'amestly pray your honour that instead of considéring my case in

:next DPC, it ‘may, kindly be ‘considered by a Review DPC so thal | get -
;+ + PROEORMA promotion with: retrospeotive effect and I am saved fiom the state of
Lot dq;_g%gi'aliZat.ion. SR o ' |

oyl
’;*. .
[ B
. b

S .

t4 '

S - AR | S Yours'faithfully

el e aplh -

(Shri Narendra Singh Rathore)
Hindi Translator, Gd-I
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’fnot.’ applicable*to niiwlddil"as it catng/s

: " |
';ﬁ-?only ‘forfrectification’ef | uqin;eqtj.on erganientional-er. *..w:‘.'f e d
"procedural errers. How-ever,: the!BGAR' has directed that i "‘

Y th;i*NS Rathere" ‘e ‘censidered inithe neﬁt B ' T eecsingom
to aghe post of Hindi‘efficer.
) M'.ﬁ.,iﬁ; RS iu X ,xc'c'.zrhh—t’.-‘ N PR : o ‘
3 };Q?Shﬁé?NS l@ﬂathor;% ‘may ke informed accerdingly.
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et An applicntlon dated. /02 Nov 2005 recetved from Shri N
*7 b Hmdl Translator Grade-I oﬂ‘thls branch is

1
L

o

[N SRR e

m&dm SlnghRathom

encl alongwith a photocopy of HQ DGAR letter
-A/ZS/Pm~III/2004/463 dated 17 Aug 2004 for your ﬁmher necessary action
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2.0 " That SiF, i wmohanw with the direction of the Hon'ble Central Admmnslruh\m “‘
: .zi}-TnounuI uuwahau. I bad submitied an appiication for promotion on 20 Apnit 204

| o "
N : L L /P
| PRI ¥ Ov\ ,Qf/px\/‘ﬁ) : :
, 4oan . nuu:uuna oung,u :\umun: :

R T S -

RTC &.‘s( I dn Rmnch) |
Dmmpur (Naga.at

To ¢ The Di‘réctbr G eneral Assam Rifles
o TNt
omuum3 1501 }

(Through ;pr-('jpcr channei) |

\a

. Sub : REQUESTFOR’ reown ION ¥ OR THE POST OF HINDI QFFICER

-

1.. i Most rcbncutmllv I buz fo submt lollowma few lmcs for vour Lmd ums;dcraimn

The -

Cmnttarsune o vrnnw\mﬂ by ]'r\ NOAD nnr-‘ I Wwoo 14 riiarl il ]nHuv \Trx /\/l A”)Q’Denf
SyienAn. was LAanEd DY W oiniAN al as LFAY

[ EXRAY ’ ttrenng VICANE Avstang . R I N

| CI/2004/463 - dated 17 Aug 200‘3(wpv enoloscd) regarding the direction of Director -

h Genewl A.wum Rxﬂcs as undcr .

' ' l e et
’waxthctandmg thc above‘ I direct that Shri NS Rathore bc comrdcrﬁd hv DPC

IOI' pmmo‘uon o the post 01 mnm uﬁxcer

3. Ihat Sir, as per Gml btandm Ordu D.P.C. was supposed to be held in the month
of L)c,c 2604/jan 26035 for the recruiment veag 2005-2006 . But a period of {0 monihs

hias been lapsed, neithet- the fate of my promotion case has been communicated o me.
nor | }rwe been pgnmnlod qs nrayved for. Whereas promotions in mho categories like

4 Accounts Umcer bupdt et have already t ocen ordered.

4, May T nray ”nn ble Difector General Assam Rifles to look into the matter on

l'l(lUl(l 1Y and nram mc DI'OIUOUOH atthe ¢ cariiest and oblig 1ge.

Your's faithfully,

Statton - Dima \“‘ AR lN"! rendra

Dated l ov 2005 M , Hmdnl I»Ia{m G-I
et

04




_F(vem N Mr Narcndm Smgh Rmhme

- Semor Translator
ARTC &S’ -
DJmapur (Naga]and\

To :  “The Cpmmandant

—

’
’

ARTC & S -
' Dlmapur (Nag,aland)

, ! (Thtough Propet (,hmmcl)

Subject - ‘REQUFST _FOR PROMOFION FOR_ 1HF P()\l OF HINDI

OrFICER
.Sir,,
1.  Most rcqpecttullv [ beg, to submit tollowing tew lines for vmlr kmg,{

constderation and: sympameuc action please. -

2. 'Jhm sif, - in complmnce with the direction of the Hon’ hle (entml
Administrative 'Tnouna'l Guwahati, 1 had suommed an application for promohon
20 April 2004. The matter was examined by HQ DGAR and I was informed vude
letter No. A-K/25Part Ilf/20v4/403 dated {7 Aug 2005 (copy endosed ) regardmg
the dircction of Dtrcctor Gcncm) Assam Rifles as undcr -

“wa;thqtandmg the above I direct that Shri NS Rathore be coneydcred bv the
next D‘PC for promotlon 10 the post of Hindi Officer”

That Sir, as! per Govt standing Order D.P.C. was quppmed to he held in the
mont‘n of Dec 2004/)&11 2005 for the recruiiment year 2005-2006. But a period of
more than 01(one) vear has been lapsed, neither the fate of
‘been oommunmateu i0 me, ‘nor Inave been promoied as prayed for.

PN o

4, 'Ihm Sir, - it 8 regreﬁed that almost two vears have pacch since uc«nnnce of
- order of Director General Assam Kifles in this matier, no action has been taken by
HQ DGAR, Itis leadmg 1o my uemora'uza 3On frustration and Snanci

uuau \,.aﬂ ) uoaca

5. [n view ot above [ pray vour honour that vour personal mterventmn may he

fruitful to settle thc 1ssue of my promotion,

6. Thanking yol’u> 1n anticipation.

. Yours tatthtullv %
(Nar dra $ %{Rathore)
Semor Transfator

Piace - Dimapur * o
Dated : 07‘ Feb 20()6 ’ M | |

—

i % o éLW‘_ﬁi B
R

my prnmntmn case has




e
PRV S

o A s s

P el

= . VAKATLATNAMA

 IN THE CENTRAL ADM NISTRATIVE TRIBT NA
GLW AHAT* BENCH: u-[““» AHATI

L 0. A. Ne. 66 2096 - | g
D . ..Applicant(s)

Ot Noreseln S mﬁ& Lofor . - é
f

|

E

UM&MVfQ*‘—"lA QM

-
A
-,

..Respondent(s)
-
I\ﬂow aﬁ men hy these presents that the above named Appli

Cant du hereby anﬁmm
nomm%!:g and constitute Sri Monik m“mﬁ'x Sri M‘ e

't A

Sri- ;o . and

_» Advocate(s) and such

0:. be’uw mcutiun Ad\rocatew) ay shall acoept ‘{m VAKALATNAMA fo be v/ our

triug and ﬁawﬁ.! Advocate(s) 10 appear and act for me/ns in the above notsd case and for .

| 1
that puipose to do all acts whatsoever | in that conriection including ¢ posz & Oor drawing

I?"OIIGV ﬂ ¢ in or taking dut papers, deeds of composition stc. for meus and on mviour

+ beh ant I'We agree fo ratify and confirm all such acis to be mine/our for all

mir ior all intends

and purposes. In case of non- paw.*x"nt of the stmula*cf* fee in fuﬁ. no *&dvoc.a;te( s) shall be

bound to appear and/or act on mviour behalf, .
In witness nnexeor L’x\" nc.;m.nfo set my;our hand on this the f_w/m of ‘(“éi‘_‘; (
2008, ' v
.Reuvsived from the Executant, Mr. s / And accepted
satisfied and accepted. : Senicr AdyGeate will lead me/us in the cass.
Advocate " Advocate . Advocate



NOTICE

Fromu:

Subrata Nath.

Advocate

Central Administrative lnbunal
Guwahati Bench, Guwahati.

To. |
Shei (3. Baishva
Sr. C.G.8.C
Central Administrative Tribunal
Guwahati Bench,
Guwahat1.

Sub: - O.A. No. 2006

Shri Narendra Singh Rathore - Vs- Union of India & Ors.

Sir,

Please take notice that the above Original application, a copy whercof is
enclosed herewith for your information and necessary action, is being filed before

this Hon’ble Central Administrative Tribunal today.

- Kindly acknowledge receipt of the same.

Thanking you,
Yours gincersly,
2
Advocate
Received Copy of the Original Application ey

Consisting pages £, including Anmexure.
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BEFORE [HE CE:N‘I\'R!AI&' RDMINISTARTIVE TRIBUNAL '1 %—'
© GAUHATI BENCH: GAUHATI \L cﬁ
’» | ORIGINAL APPLICATION NO 86 OF 2006. . 2
Sri Narendra Singh Rathore OO Applicant T
Versus
Union of India . E OO Respondents

in the matter of :-

Written Statement submitted by the Respondents.

The humble Respondents beg to submit the reply as follows:-

1. That in reply to the averménts made in Para-1 of the Original Application,.
it is submitted that the force has been combatised vide Government of India;
Ministry of Home Affairs letter No.27011/44/88-FP.1 dated 19 September
1989 with effect from 19 September 1989. There upon, the vacancy of Hindi
Officer is that of “Subedar Major”, a combatised appointment. Since there is
no combatant holding the post of Hindi Translator, Grade-lI, departmental
promotion committee could not be held. Further all empioyees were given

. opportunities to become combatised vide this Headquarters Directorate
General Assam Rifles letter No. |. 14012/140/A-11/05 dated 04 Oct 2005 . The
petitioner. declined to convert and become a combatant vide Option
certificate dated 14 January 2006. The petitioner therefore can not be
considered through Departmental Promotion Committee to the said post
based on Headquarters Directorate General Assam Rifles order on 16-08-04
(Annexure-L of the Original Application refers).,

A copy of the Headquarters Directorate General Assam Rifles letter
No. |. 14012/140/A-11/05 dated 04 October 2005, is attached herewith

as Annexure R-1

A Copy of the Option Certificate dated 14 January 2006 rendered by

the petitioner is attached herewith as Annexure R-2

2. That with regard to averments made in paras 2, 3 and 4 of the Original

Application, no,comrrients are offered being a matter of record.

Q

3
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That in reply to the averments made in Para-4.1 of th'_e Original
Application, It is submitted that the petitioner was on deputation holding the
post of Hindi Officer from 29 June 2000 to 29 June 2003 (AN) with HQ
Inspector General Assam Rifles (North). In terms of the GSR-177 dated 08

May 2002 (page-13) the petitioner was reverted to his original post of Hindi -

Translator Grade-l in the scale of Pay Rs.5500-175-9000/- pm to Assam
Rifles Training Centre & School, Dimapur with effect from 29 June 2003 (AN)
as Hindi Translator Grade-I in existing vacancy. M'oreover, appointment as
Hindi Officer was temporary and for a period of 03 years only as reiterated
in Annexures "A” & "B’ to the OA.

That in reply to the -~ averments made in Para-4.2 of the Original
Application, it is submitted that the petitioner's was enrolled into the ~ Assam
Rifles on 31-12-1979 as a Lansnaik/writer and further promoted as Hindi
Teacher with effect from 01-06-1985. He was thereafter éppointed -a Hindi
Translator Grade-Il on 08 July 1988 as per Directorate General Assam Rifles
letter dated 23 August 1988 and promoted to Hindi Translator Grade-l with
effect from 29 October 1999 vide HQ Directorate General Assam Rifles

~ letter dated 29 October 1999. The same is not on merit but by seniority.

A Copy of the Directorate General Assam Rifles order No; A/‘I— '

A/25/Part-11l/20  dated 23 August 1988 is attached herewith as

Annexure - R-3

A copy of the Directorate General Assam Rifles order No |.

14016/15/A-11/HT/99/75 dated 29 October 1999 is attached herewith

as Annexure R-4

That in reply to the averments made in Para-4.3 of the Original
Application, it is submitted that the Applicant's appointment as Hindi Officer
on deputation was purely on temporary basis and the same was not a
permanent promotion and the Applicant well knew the said fact. When a
departmental candidate is appointed in a promotional post by transfer on
deputation basis, then it is to be treated as filled by promotion. However, at
the time of appointment of Shri N S Rathore on debutaﬁon as Hindi Officer,
the said post was not a promotional -post as per the Recruitment Rules in

force at that time and hence he is not eligible for benefit of holding a



#
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promotional post on deputation as contented in his application. That after

| creation of additional posts of Hindi Officer, fresh Recruitment Rules were
published vide GSR No. 177 dated 08 May 2002 which become effective from

25-05-2002 i.e. the date of publication in the official gazette. After creation of
additional post of Hindi Officer fresh Recruitment Rules were published vide -
GSR No. 177 dated 08 May 2002. As per the fresh Recruitment Rules (page
13 refers) the Departmental Officer in the feeder Category who are in the line
of promotion shall not be éligib|e‘ for consideration of appointment on
deputation. Similarly, deputationist shall not be eligible for consideration for
appointment by promotion. The petitioner is a departmental candidate in the
feeder category who is in the direct line of promotion to the post of Hindi
Officer. Hence as per fresh Recruitment Rules now in Force, he is not eligible
to hold the post of Hindi Officer. Further his promotion to the post of Hindi
Officer has not been recommended by the Departmental Prombtion
Committee for the year 2003-2004 since he Ia‘cked Annual Confidential

Report criteria .

A Copy of the Recruitment Rules 2002 published in the Gazette of
India vide GSR No.177 dated 08 May 2002 is attached herewith as

Annexure R-5

That in reply to the averments made in Para-4.4 of the Original Application
it is submitted that the respondents beg to state that reply to the application
received vide HQ IGAR (N) letter No. VI.104/Est/2003/1088 dated 16 Juné
2003 has been sent vide our letter No. A/1-A/25/Part-11/99/222 dated 04 July
2003. : ' '

A Copy of the Headquarters Directorate General ‘Assam Rifles letter
No.A/I-A/25/Part-11/99/222 dated 04 July 2003 is attached herewith as

Annexure R-6.

That in reply to the. averments made in Para-4.5 of the Original Application

it is respectfully submitted that the petitioner was reverted back to the original

post of Hindi translator —I after completion of his deputation period as Hindi

~ Officer vide Headquarters Directorate General Assam Rifles order No. A/1-

A/25/Part-11/99/232 dated 16 July 2003. Further the same has adequately

been commented upon in Para 6 of this Written Statement.
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A Copy of the ‘Directorate General Assam Rifles order No. A/1-
A/25/Part-11/99/232  dated 16 July 2003 is attached herewith as

5 Annexure R-7

- That averments made in para 4.6 and 4.7 of the original application are

misconceived. It is submitted that as per the policy governing the issue, the

applicant is not entitled to the post of Hindi Officer which has adequately been
commented upon in the proceeding paragraphs . It is once again re-iterated
that the consequent to combatisation of the force/ Appointment with effect
from 19 September 1989, the Applicant is not eligible for the post of Hindi
Officer. It is further submitted that he was again given opportunity vide
Directorate General Assam Rifles letter No.1.14012/140/A-11/05 dated 04
October 2005 to opt and become a combatant. T.hat the Applicant having
opted against is prevented by principle of estoppel to again claim

consideration for promotion to the post of Hindi Officer, a co'mbatised post.

A Copy of the Government of India, Ministry of Home Affairs, letter

No. 27011/44/88-FP-| dated 19 September 1989 is attached herewith |

as Annexure R-8

~ That in reply to the averments made in paras 4.8 to 4.10 of the Original

.Application, it is respectfully submitted that the same has adequately been

commented upon in Para 6 of this Written Statement.

That in reply to the statements made in para 4.11 of the Original Application, -

it is submitted that on reversion from the pdst of Hindi Officer individual filed a
case in Hon'ble Central Administrative Tribunal Guwahati} against his
reversion and for regularization to the post of Hindi Officer. Hon’ble Central
Administrative Tribunal Guwahati ordered the applicant to file a fresh
representation with in a period of one month and directed the respondents to
dispose of the same with reasons within three months. Accordingly, the
individual submitted the application dated 20 April 2004 and the same was
fwd to Headquarters Directorate General Assam Rifles duly recommended by
Deputy Inspector General of Assam Rifles Training Centre & School. The
same has accordingly been disposed of by the DGAR vide his order dated 16
August 2004 in deference to the orders of the Hon'ble Tribunal. (Anhexure L
of the OA refers). '
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That in reply to the averments made in Paras- 4.12 to 4.15 of the Original
Application, Itis submitted that since the applicant did not meet the Annual
Confidential Report criteria he has not been considered for the post of Hindi
Officer. During the year 2001-02 he has been awarded the grading of
‘Average’ and as per policy in vogue same is not required to be
communicatedl to the ratee (applicant). The same was accordingly not
communicated to the petitioner. That Review -Departrhental Promotion
Committee is not applicable in respect of the applicant since it caters only for
rectification of unintentional organizational or procedural errors. In the instant
case no rectification or procedural errors has occurred. However, the
Director General Assam Rifles has directed that the petitioner be considered
in the next Departmental Promotion Committee for promotion to the post of
Hindi Officer to render him eligible for consideration, in case the Government
decide at any stége to de-t:orhbatise the post'. Moreover prior to the revision
of PE the post of Hindi Officer in Assam Rifles were held by civilian
employees. Subsequent to the revision of Restructuring of Peace
Establishment of Assam Rifles vide Ministry of Home Affairs letter No. II
3014/3/96/PF IV dated 26 Aug 03 only two vacancies were authorized ( para
75 of the Ministry of Home Affairs letter under reference) . Further only
combatant in the rank of Subedar Major were authorized to hold the said
posts . It is therefore imperative that no Departmental Promotion Committee
in required to be convened for ‘fiIIing up the vacancy of Hindi Officer by
civilian employee since they are not eligible to hold the post of Hindi Officer.
Further the petitioner had also declined to be combatant. ( Annexure R-2

refers). Hence he was not eligible for the said post.

A Copy of Annual Confidential Report 2001-2002 is attached herewith

as Annexure R-9

A Copy of the Ministry of Home Affairs letter No No. Il. 3014/ 3/ 96/ PF
IV dated 26 August 2003 is attached herewith as Annexure R- 10

That in view of the facts mentioned above no ground in law is made out. It
is humbly prayed that the present Original Application lacks merit and is

liable to be dismissed with costs.



VERIFIACTION .

I, Major S Salooja S/O Gp Capt S C Salooja aged about 38 years, resident
of Laitmukrah, Shillong District Shillong and competent officer of the answering

respondents, do hereby -wverify that the statement made in paras

are true to my knowledgé and those of the paras

A il being matters of record are true to my information
derived there from which | believe to be true and the rests are my humble

submissions before this Hon'ble Tribunal.

And [ sign this verification on this L%the day of Jwni2006 at Guwabhati

Qrosowy
Signature . e s
g BRI
+ Asst Chief Law Oftles?
- g% gea fafr oo
“ Civ, Shilloia-793011

veTfaRaTeY staw wiwed, Rret-19w
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( * ANNEXURE -R-!
Mahanideshalaya Assam Rifles
Directorate General Assam Rifles
Shillong - 793011
1.14012/140/A-11/05 04_ Oct 05

ListA,B,C&D

| COMBATISATION OF CIV MINISTERIAL STAFF
X VP LIV MINIDTERIAL STAFF

1. Reference Govt of India MHA letter No 27011/44/88-FO.| dt 19 Sep 1989
(Copy forwarded vide this Dte letter No AV-AICombat-89 dated 30 Sep 1989.

2. Combatisation of civ staff was sanctioned by the MHA vide their letter No
27011/44/88-FP.1 dated 19 Sep 1989. The process of combatisation was
earlier carried out in the year 1993.

3. Inarecent court case, where civ staff of unit cadre appealed for Ration

Allowance, the Hon'ble court directed that it can be applicable on opting for
combatisation.

4, In order to give another chance to opt for combatisation, this Dte took up

a case with MHA to accord sanction to exercise the option for combatisation by
our civ ministerial staff. The same has been sanctioned by MHA.

5. In view of the above, all Civil Ministerial Staff of the Force are hereby

offered another chance to exercise their option for combatisation from existing
Civil posts. :

6. The terms and conditions after combatisation will be governed by the

Assam Rifles Act, 1941 and Assam Rifles Rules 1985 as amended from time to
time. .

7. Unit/Fmn  wise consolidated option certs duly completed and

countersigned as per proforma att may please be forwarded to reach this Die
latest by 31 Dec 2005, A - ‘

8. Nil repprt (where applicable) along with nominal roll of all civ staff on the
str of the HQ/unit will also be reqd to be submitted.

(VSBS Cherukupalli))
Col

Col (A)
For DG Assam Rifles

i)
1

3

[: 3
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COMBATISATION OF CIV MINISTERIAL STAFF
OPTION CERTIFICATE
1. 1, Shri/Smt (Name and appointment) . presently

posted at ___(Unit/Fmn) hereby declare my wiIIingnéss/un‘wilIingness to opt
for combatisation to equivalent combatant post.

2. | further understand that my terms of service conditions will be governed

by the Assam Rifles Act, 1941 and Assam Rifles Act 1985 as amended from |

time to time, from the date of conversion as combatant.

3. I do not attach any conditionalities to my option.
4.~ ldonot claim any retrospective benefit for my option. )
Date , Signature
Name
Place : Appointment

COUNTERSIGNATURE

Date ‘ © Comdt Unit/Staff Offr of Fmn

Place :
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i COMBATISATION OF CIV MINISTERIAL STAKF

OPTION CERTIFICATE

vl Tromnglater, Gyade L
I Shi Ne2e b Q‘%ﬁ Q@ﬁ:—\m He pteseﬁfh posted at ARTC

& 5 hereby declare my nuwillingness to opt tor combatisation to eqmvalet.l.t

combatant post.

2. L further understand that my terms of service conditions will be governed by
the Assam Ritles Act, 1941 and Assam Rifles Act 1985 as amended from tume to

tune, from the date ot conversion as cormbatant.

3 [ do not attach any conditionalities to my option.
4. Ido not claim any retrospective benefit tor my option.
=] e
Date : ) 4 Jan 2006 - Signature e
Name : NCL/EQ/MM g @(M/\r

Place : Dimapur - Appointment : *H’/(/\,\a@ T \g%‘)f
?’DLCQ,Q,

COUNTERSIGNATURE D :

any o B
Dated \ Tan 2006 Ha_[éamd’r EmitsStaft Otti of Fin
Forerrater scfiawnt - 2 ( Tamr)
Place : Dimapur 80 - X ( Bducatien )
- ' waw cywea sfaaw deg g vRor -
Asam Rifles Tralning Gentre and Sghoe
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Shillong Lhe gg/f? ot 99

hri Narendra Sinqh;Rathore,tpmpozaer!%indi Tranal oo
Directorate CGen=-al Assam Rif. 25, is herzny

cily promoted to »Eficiate as Hindl Traaslateu Grade 1
Nirector.-e until further erders Sith eff=ot from

29 Oct 1999 in the scale of pay of Rs. 5500-175-41,1/ -

ith.plus coth' r allowances as admis ible under rules

the existing vacancy. \

OfFfg Depuly Direator Gero. el

Q/as ok 28

[y

“I.14016/15/A-T1/HT/99, 13 Dated, Shi’long the

ThejAdditional Acccunts General
(Central i« Arunachal Py lash)
Liachatellete Bullding
3hillong. 03

The accounts O€ficer
Pay and. Acceunts Of £
Shitleng-03
“UPAQ, D3 R,Shillong-11

w

CEstt Branch~II(SB Sac) ,3aR,obillong-11 . ¢ Copie

~e Assam Rifles

)
~
\d
~
c
e’
-
e
R
6}

Estt Efanch—II;(Bifl Sec) ,DEAR,Shillong-Li —
List 'D' & ~G&(Less/istt Branch)
Indivicual concernad- 2 woples

Cffice copy

' ' (W T B Sturgeon )
Ccl
Deputy riraector(h)
for Dircctor Teneral

[

“ . o~ R IR
nasam Rifles
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New Delli, the 8{h May, 2002

GS.R 17(i L—~Iri exercise of the powers coriferred by the proviso (o drticle 309 o[ the Constitution, and in supersession
of Assamn R fles Senior Hindi Officer (C'loup A") Récruitment Rules, 2001, thePJeSIdent hereby makes the follewing Rules,

w,ulanng,lhe method of recruitiment-io the post of Senior Hindi Officer; (qup A')in the Assam Rifles, Ministiy of Home
Afliirs, baynely -—

Shorttitie and commencement— (i) Theserules may be called the Assam Rifles SClllOl Hindi Officet (Group
‘AN RccnnUnenl Rules, 2002

(u) Theyrules shali come into foxcc on the date of their publication in the Official Gazelte.

2. Number of Posts, classification aud §cale of pay.~The numbér of the said posts, heir classification and the
scales of pay attached thereto shall be as QpeClﬁCdJll coliimyis 2 1o 4 of the Schiedule innexed 1o these rules.

3. Methoil of recruitment, dge liniit, (lllil.]lﬁ\..llllllls ete. —The piethod of vecruitment{o {lie smdposl, agelimil,
qualifications and other mallers relating therélo shall bé as specified in coluins 5 Lo 14 of the said Scheduls.

4. Initial Constitutions.—The iucumbents of the posts of Senior Hlindi Officer who were appointed to the posts
before the publication of these rules shall be deemed to have been appointed under these rules and the seivice render ed by
theim in the said posts before the said publication shall be taken iuto account for deciding their eligibility for promotion to
the next higher grades. '

5. Pisqualilications.—No pérson :\—
(a) who has entered-1iito or contracted amarriage with a person hayving a spouse living; or
(b) who, liaving 4 sjiouse liviig, has entered into or contracted a iarriage with any person;

shall not be eligible for appointment to aiy of the said post :

Os
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Provided that the Central Government may,

.;7

~

A5

4 <

if satisfied that such jarriage is permissble under the personal law

applicable to such person and there are.other grounds for so doing, exempt any person from the operation of thistule.

6. Powerto velax—Where thie Central Govenument is of {he opinion that it s necessary or expedient so to do, it
may, by order, for reasosis to be recorded it writing relax any of the piovisions of these rules with respect to any class or

category of persons.

7. Saving.—Nothing n these rules shall

affect reservation, relaxation of age limit and other concessions required

10 be provided for the Scheduled Castes, the Scheduled Tiibes, other backward classes; Ex-servicemen and other special
categories of persons in accordasice with the orders issued by the Central Goveinment from time o time in this regard.

" Nameofpost ~ Number Classification . Scale of Pay Whether selection = Age limit-for direct
‘ of Post ' . by merit or selection  recruils
cum-senionity or non-
. o . selection post
I C2 3 4 5 4 6
Senior Hindi ™ 0I* GCS: : Rs. 8,000-275 Selection-Cum- - -NA
Officer . (2002) Group ‘A’ 13,500/- Seniority
*Subject to  Gazelted,
variation®  Ministerial
. dependent '
on workload.
Whether benefit of Eduocational & other Wliethef dge and educational Period of -
added vears of service  qualifications required qualifications prescribed fog, probation, if
admissible {or direct recruits direct recruits will apply - any
in case of promolees - ‘
T ‘ 8 ‘ 9 10
NA NA NA 2 yrs for promotles

Method of Rectt. whether by direct Rectt. ot by
promotion or by deputation/absorption and %
of tlic post to be filled by various methods

T case of Rectt. by protnotion/deputation/absorption grades from
which promotion/deputation/absorption {o be inade

11

12

Promotion failing which by deputation

“PROMOTION

Hindi Officer with five eyars’ regular service in the grade,
NOTE : Whete Juitioss who have completed their qualifying/eligibility
service are being considered [or promotiof, their seniois would also
be considered provided they aienot short of the requisite qualifying/
cligibility service by more than half of suchi qualifying/ecligibility
service or two yedrs, whichever is less, and have sucessfully
completed their probalion period for promotion to the next higher
grade along with their juniors who have dlready completed such
qualifying/eligibility service. ‘
Deputation '
Officers under the Ceutral Government : o
(@ (i) Holding analogous posl;é on regulation basis, or
(i) With five years regular service in post it the scale of
Rs. 6500-10500 ot equivalent; and
(b) Possessing the following educational qualifications and
experience : ' s
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o Maslel s Dégree of a Recognized University of eqmvalem in llmdl
with English as a subjéct at Degree level.
- R :

Master’s Degree of a Recogmzed University of equivalent iri Lughsh
with Hindi as a sublect at Degree level.

R

Master’s Degree of a Recognized Umversm' or eqmvalent in any
subject with Hindi and Englisli as subjects at Degree level.

OR

Master® s Degree ofa Recogmzed University or equivalent in any
subject with Hindi Mcdlum and English as a subject Degree level.

R

Mastér’s Degree of a Recognized University or equxvdlem in any
subject with English medium asid Hindi as a subject at Degree level.

R

Five yeats e'{p erience of Terminolo gical work in Hindi and/or
Translation wotk from English to Hindi and Vice Versa preferably of
- technical or Scieuntific Literature.

OR

Five yeaxs experience of teaching, Research, wntmg or-Joumalism
inHindi.

(The Departmental officers in the feeder category who are in the

* direct line of promotion shall not be eligible for consideration for
appointiiient oh deputation. Similarly; depintatiosiists shall hot be
eligible for consideration for appointment by promotion: Peiiod of
deputation including period of depufation in another ex-cadre post
beld immediately preceding this appointmerit in thesdme or soie
other Orgariization. Depariment of the Central Governmient shall
ordinarily not exceed three years. The maximum age limit for
appointment by wansfer oii deputation $hall not be exceeding 56
years as on the closing date of recéipt of applications.)

Ifa Departmental Promotion Conumltee existswhatis ~~ -Circumstances in which U.P.5.C. to be consulted in making
its composition ) , ‘ o : ReclL

13 ' L : 14

Group ‘A’ DPC ' Consultation with UPSC necessary on each occasion.
(For considering promotion) '

1. Chainman/Member, UPSC —Chaininan

2. Director General, Assam Rilfes . —Member
3. Deputy Director General, Assam Rifles ——Member
4. Director (Adm.), Director General,

Assam Rilfes - —Member

[FF. No. 1-45028/3/99. Pers. H—Vol]]]' '
A BHATTACHARIYA, Under Secy. (Pers. ) .

Note: Assam Rifles Senior Hindi Officer (Group ‘A’) Recruitment Rules, 2001 was published in Gazette of India vide GSR
578 dated the 10th October, 2001.

1545 HA/2002—2
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New Delhi, the 8th May, 2002 .
G:8.R: 177.~In exercise of thepowers conferred by the proviso to atticle 309 of the Constitution, and supelsessmn
of Assam Rifles Hindi Translator Grade [ (Group ‘B”) and Hindi Officer (Group ‘B’) Recruitment Rules, 2001, the President
herebv makes the following rules, regulating the method 6f recruitment to the posts of Hmch O[ﬁcel (Group ‘B ) and Hindi
Franslator in the Assam Rifles, Ministry of Hosne Affairs, namely :— B :

1. Short Title and Commencement .—(1) These rules may be called 1hcAssmn Rlﬂes Hmd1 OﬂlCCl cmd Hllldl
Jmnslalm Gradel (Gxoup ‘B’) Recruitment Rules, 2002. ' .

© (2) They shall come into force on the date of their i)ublicaﬁon in lho Official Gazette.

2. Numbel of posts, dassnhtalmn aid scale of pay.—The number of the said posts, their c]asmficann md lhe
scales of pay attached thereto shall be as specified in columns 2 to 4 of the Scheédule annexed to these rules.

. Method of recruitment, age limit, qualifications, etc.—The metliod of lCLﬂll(]llellllO the seud posts age limit,
quahﬁcauons and other matters relating thereto shall be as specxﬁed in columns 5 to 14 of the Srlld Schedule

4. Initial Constxlutwm .~—The incumbents of the posts of Ilmdn Translator Grade I and Hmdx Ofﬁcer who were -
appointed to the posts before the publication of these rules shall be deémed to have been appointed under these rules and

the service rendered by them in the said posts before the said publxcatlou shall be taken mto account for deciding their
cli glbll ity for promotion to the next higher g ades.

5. Disqualificatioit.—No person,
(a) who, has entered into or cositracted a marriage with a petson having a spouse living; or

(b) who, having a spouse living, has entered info or coiifracted a mairia ge with any pex son shall be eli glble for
appointment to any of the said posts :(—

* Provided that the Central Govemmem may, if satisfied that such. mamage is permissibie lmdel the personal law.
apphcable to Slth persou and there are other grounds for 50 doing, exempl any person from the operation of this rule

6 I’owcr to relax.—Where the Central Govemment isof the opinion that it is necessary or expedient so 1o do, it
may, by order, for reasons to be recorded in writing relax any of the prov1s1ons of these rules with respect to any of the
provisions of these rules wuh respecl lo any class ar categorv of | persons

7. Saving: —Nolhmg mthese mles shall effect reservations, lelaxauon of age limit and other concessions nequn ed

fo be provided for the Scheduled Casles e  Scheduled Trlbes Other Backward Ex-Servicemen, and other
special c'ltegoucs of persons in accordance with the orders 1ssued by the Cenlral Govemnment from time to time in this
regard. » o wE
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SCHEDULE
Name of Number of post Classification Scale of pay Whether Selection
the post ‘ ' by merit or selection
cuni-seniority or
non-selection post:
Hindi ’ 3*(2001), General Central Rs. 6500-200- 7. Selectioi-Cuin- .
Officer *Subject to Service Group ‘B’, 10500~ Seniority
variationi depéndent  Gazetted, .

on workload.

Ministerial -

Age limit for direct recruits

Wiiether benefit of added
* years of service admissible

Educational and other qualification required for
direct recuits

6

7

8

Not exceeding 30 years. -

No

Mute 1 : Relaxable for Government -
Servanis upto 5 years in

accordance with the instructions
or ordérs issued by the Central
Government
Note 2 :—The crucial date of
determining the age limit shall
be the closing date for receipt
of applications from candidaté
in India and not. the
clnsmg date prescribed for
those in Assam, Meghalaya,
Arunachal Pradesh, Mizoram,
Manipur, Nagaland, Tripura,
Sikkim, Ladakh Division of
Janumu & Kashinir State,
Lahaul and Spiti District
aned Pangi Sub-division of
Chamba District of Himachal
Pradesh, Andaman and Nicobar
Islands or Lakshadweep.

Essential : (i) Master’s degree of arecognised

- University or Equivalent in Hindi with English

‘asasibject at degree level.
Master’s degree of a recognised University or
- Equivalent in English with Hindi as a subject at
Degree level. ' '
-OR

© Master’s degree of a recognised University or

Equivalent in any subject with Hindi and English
as a subject atdegree level.

Master’s degree of a récogiised University or
Equivalent in any subject with Hindi Medium
and English‘as a subject’s at degreé level.
Master’s degree of a recognised University, or
Equivalent in any subject with English Medium
and Hindi as a subject al degreé level.

(ii) Fiveyears’ experience of ferminological work in
Hindi and/or translation work from English to
Hindi or vice versa preferably of lecluuca] or
scientific literature. :

. R
Fiveyear’s experience of teaching, reséaich,
writing or ]oumdhsm inHindi. _

Note 1. —Qualifications are refaxable at the discretion

of the U.P.5.C. initase of candidates oflierwise well qualified.

Note 2.—The qualification(s) i¢garding expetience is/ -

are relaxable at the discretion of the U.P.S.C. in the
case of candidates belonging to Scheduled Caste or
Scheduled Tribes. If any:stage of selection the
U.P.5.C. is of the opiuion that sufficient number of
candidates from these comumunities possessing the
requisite experience are not likely to-be 'wallable to ﬁll

‘up the posts reserved for {hem.

1545 HA/2002—4
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Desirable: o o
(i) Knowledge at the level of Matriculation of one of the
languages, other than Hinidi, mentioned in the eighth
schedule of the Constitutjon,

. (ii) Two. years’ administrative experience including

experience of organising Hindi classes of workshops.

Whether age and educational

Period of probation,

Method of recruitinent, whether by direct reén.nihnent or

qualification prescribed for ifany by promotion or by dcpula.tion/absomtion and percentage
direct recruits will apply in of the posts to be filled by various methods
the case of promotecs ‘ " )
9 10 1
N.A. “Twe.years for ditect 0% promation failing which by deputation.
recruits 33% deputation failing which by Direct Recruitment,

—

In case of recruitiment by promotic/
de_pulaijon/absorptjon grades from

which pronnoliOn/deputati.on/absoqa-
pliow to be made )

If a Departmental Promotion Committee ,
exists, what s its cowposition

Circumstaices, in which ‘
Union Public Service Coxn-
mission is to be consulted in
making recruilinent

— 1:2

13

14

Promotion:—
Hindi Transtator Grade-I with three
years’ regular service in the gitide.
NOTE : Where Junior who have
completed their qualifiyin geligibility
service are being considered for
promotion, their seniors would also
be considered provided they are not
short of the requisite qualification/

eligibility service by more than half -

of such qualifying/eli gibility service
ortwo years, whichever is less aind
have successhilly cotupleted tleir
probation perjod fof promotion fo

“the next highet grade alon gwith

their juniors who have already
completed such qualifying/eligibility
service, '
Depugation :

Group ‘B’ Departinental Promotion Committee
(For Considering Promotion and
Confirmation). —
1. Deputy Director General,
AssamRifles  —Chairman,
2. Direclor (Admy), Dte General,
AssamRifles —Member
3. Assistant Director (A}, Dte General,
Assam Rifles —Menmber.

Officersunder the Ce.ntral Governnieht :
(a) (i) Holding analogous posts on Regular

basis; or

(i) With three. years’ regular service inpost
inthe scale of Rs. 5500-9000 oy equivalent;

and,

aud experience prescribed for Direct
recruil under colwmn 8,

(b) Possessing the educational qhaliﬁcations-

Consultation with UPSC
necessary while making
direct recruitment.




2

—a

13

12

(The Dejiartment Officers is in the feeder *
category who are in lh‘ewdirect liie of -
promotion shall not be eligibie for

consideration - for- appointméent - on
deputation, similarly, deputationists stiall
not be eligible for cousideration for
appointiient by promotion (period of
deputation including period of deputation
in another ex-cadre post held immediately
preceeding this appbintment in the same or
some other organisation/departiment of the

Ceniral Government shali ordinarily not

exceed three years. The maximum age limit

for appointment by deputation shall be not A

exceeding 56 years as on the-closing date
of receipt of applications).

] 2

4

5

- Hindi ~ - 5%(2001) -

Translater *Subject to

Grade-l - variation dependent
onworkload.

General Cenlral
Service Group ‘B,
Non-Gazetted;
Ministerial

Rs. 5500-175-
9000/~

Selection-Cuns
Seniority

NA TNA

NA

Y 10 .

11

N.A.

Two years for direct

promolees

Promotiont

12

13

14

Promotion:—

Hindi Trauvslator Grade-II with three
years’ regular service in the grade.
NOTE : Where Junior who have
couipleted their qualifiying/eligibility
service are being considered for
promotion, their seniors would also
be considered provided they are not
short of the requisite qualification/
eligibility serviceby more tian half
of such qualifing/eligibility service
or two years, whichever is less and
have successfully completed their

Group ‘B’ Departiuental Promotion
Committee (For Con |sideli11ngmoli_ou) —

1. Deputy Ditector General,
AssamRifles —Chairman

2. Director (Adm), Dte General,
AssamiRifles —Member

3. Assistant Director (A), Dte General,
Assam Rifles  —Member., .

| Consultation with UPSC -

nol necessary.




12

probation period for promotion to
thenext higher grade alongwith
their juniors who have already
. completed sucli qualifying/
eligibility service.

- [F. No. I. 45028/3/99-Pers.ITj
A ‘BHATI‘ACHARY‘A, Under Secy.

No te :—The Hmdl Translator Grade [ (Gloup ‘B") andl]mdx Officer (Gmup B’ )Rccnulinem Rules 2001 welepubhshed in
the Gazette of Indmwde GSR No. 579 daled 10th Oclober, 2001

MGIPRRND~1545 HA/2002—200. .
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New Delhi, the 10ih October, 2001

(3,S;Rs 580 -—In exerci.se of the powexs c'm‘.llfcrred"by‘ the proviso to article 309 of the 1C6‘ri*s‘i.i'iﬂii.qn;'tl‘ié Presi-
dent hereby makes the followiig Rules, regulating the mothod of recruitment to the post of Hindi Translator Grade-
‘1K and Hindi Typist:in the Assam Rifles, Ministry of Home Affairs, namely :— ' P

[. Short Title and Conllpolléeinent:Af(-lf) “These Rutles may-becalled the Assam Rifies Hindi Translator Grade-
IT-and Hindi Typist (Group ‘Y post “‘Recrititient Rules, 2001, o

(2) They slmilfq()l’ne":‘iiito fo1ce _on'fﬂ_ie tlaicof their pulﬁliéif'ﬁé’iﬁf‘zi;i lilcUIﬁCIalthettc

2. Number of Posts, Classification-and seale of pay.—The number of the said posts, their classification and
the scales of pay attached thereto shall be as specified in columus 2 to 4 of the Schedule annexed to these rules.

3. Mei.lid'(_l"'d_f.'l'ecfﬁitmcjlt, a_gel’v_ll:_ljl’lit; ‘gqgliﬁda'hiOJI etc.—The method of recruitment (o the said posis, age
limit, qualifications and othér mattérs rélating thiareto shall be as specified in columns 5 to 14 of the said Schedule:

o4, mitial.Gouslitutiou_ls.-m-;’ii‘he incwmbenis of the posts of Hindi Translator, Grade-1I and Hindi Typist who
were appointed 1o theposts before: the-publication.of these rules shall be deemed to have been appointed under these
rules and the service rendered by them i the said posts before the said publication shall be taken into account for
deciding their eligibility for promotion. to the next higher grades. :

A. .‘Disqlmli'ﬁ’(‘.a'tfi()n.——"Noj'pel‘*s()n _—
(2) Who has entered into or Contracted .,a}iiiarriage with a person having a spouse living, or

(h) ‘Who;-h'z'wjmga-spouse‘|lirvii\fg;-al-1:as entered into or contracted a marriage with any.person chall not be eligible
for appointment to any of the-saitd-posts.

Provided that the Central Goveérnment may, if satisfied that such marriage is permissiblé under the personal
law applicable to such person and ‘thefe are other grouhds for so doing, exempt any persoi from the operation of
this rule.

0. Power. 10 relax.-=Wiheite the"Central Government is of the opinion that it is necessary or expedient so to
do, it-may; by-erder, for reasons to-be-recorded in writing relax any of the provisions of these rules with respect to
any &f the provisions-of these rules ‘With-tespect to any class or category of persons.

7, Saii_’i_qg.—%th’l_ﬂQg’ ‘ju;ﬂ,.t'l'lm'cggse: rulcsshall affect reservations, relaxation of age limit and other concessions
required (o, be. prqyiaéd;'for;;‘t,h&m‘."Q:‘]ie,"gl: Castes, the Schedtded Tribes, other Backward Classes, Ex-servicenmien
and other special catdgories of persoris i accordaice with the orders sied by the Central Government from time
to timne in this regard. R :
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SCHEDULRE
NMame of Post Number of Classification Scale of Tay . Selection by merit
Posts - or sclection by
Seniority
' 1 2 _ 3 4 ' 5
Hindi '_I‘ranslatorv AT General Central Civil Services Rs. 5000-150-8000 Selection-cum-
Grade-I1 (2001) Group ‘C’ (Non-Gazetted, “Seniority
*Bubject to . Ministerial). .
variation ' T
dependent ,
~ on work
load.
Whether benefit of Age limit for direct recruits Educational and other quaulifications required for dlrcct
adted years of service , recruits
admissible under rule
30 of C.G.S. (Pension
Rules) 1972
6 7 8
Mot applicable 18 to 25 years ' (a) Educational and other Quahﬁcatxon for Hindi
“+ Note :—Crucial date for determi-  Translator Grade-II :
ning the age will be as per .- (i) Master’s degree. of & recognized University in:
DOP.& T ordess from tine to . Hindi/English with English/Iindi as a compul-
time. soryfelective subject or as a medium of ucamma-

tion ot dﬂgrce lwcl'
. OR-

(ii) Master’s degree of a recognized University in any

- subject other than lindi/English with Hindi and
English as a compulsory/feléctive subject or either
of the two as a medium of éxamination und the
other as a compulqmy/clctmc subjcc! at degree

. levcl

' OR.

(iii) Master's degice of a recoghized University ia
any subject other than Hindi/English, with Hindi/
English mediunt and English/Hindi as compulsory/
‘elective subject: or us medium of emmmalron at
degree level. o

- (iv) Bachelor's degree of o recognized . University.

with Hindi and English as compulsory/elective
subject or cither of two as medium of examination
~and the -othsr as compulsory/eleotwé subject,
'pluF a recogiized dlplomq/celuﬁcam course on
translation fromi  Mindi 16 - English and" vicé-.
Versa.or two years experionce, of translation work
.. from, Hindi. to. English snd vicg-versa in Central/
. ‘Slmu Govemmem &)ﬂxce lncludluo # Govcmmrm-
of India undulakmg T

aend §O0E Azl re e e emlie e e e R e [PV [
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/

Method of rectt.
whether by direct

Whether age and  Pevingd of pro-

educational quali- bation, if any
. fications prescrib-

ed for direct re-

eruits will apply

in the case of

promoteeas

tion or by deputa-
tion/absorption &
.. Percentage of the.

various methods.

rectt., or by promio- -

I case of rectt. by pmmotio_n/deputatic‘m/éhso‘rption..
grades from which promotion/députation/absorption

to he made,

©posts to be filled by -

10 1

e e

12

Notappiicable 2 years for

- dirsct recruit. - 80%/ By direct ro-
cruitmeant.

209 by deputation.

Deputation :
Officers under Central/Siate Govis, —
(a)()) Holding analsgous posts or

(i) with 8 years service in post with scale of Rs. 4000-
6000 or equivalent or

(iify with 16 vears service in post in the scale of Rs.

3050-4560 or equivalent.

(b) Possessing cducational and other  qualification
laid down in column 8 for dirsct recruitment (period
of deputation including the period of deputation in
another ex-cadre post held immediately preceding
this appointment in the same or any other organisa-
tion/departinent shall ordinarily not exceed 3 years)..

- The maximum age limit for recruitment by deputa-
tion shall not excceding 56 years as on the closing
date of teceipt of application.

[N

If a Deparimenial Promotion Committes exists what is .
its composition

Circumstances in which U.P.S.C. is to be consulied in
making recruitment.

13

14

Not applicable .

. Not applicable

e e,

4

‘Hindi Typiat

' (2001) .

- *Subject to
variation
dependeént
on work.
load.

Mitiisterial).

General Central Civil Service
Group ‘C’ (Mon-Gazetted,

Rs. 3050-75-3950- N.A.

80-4590

‘‘‘‘‘‘‘‘

H

Mot u.pplit.:zz.ble 18 to 25 vears®

' *Crucial date for determinipg the
age will 45 per orders issued by
DOP&T from time to time.

T b e v o et e

1042 or equivalent and 25

_ words per’ mintte 1yping
speed in Hindi. :

RS P e



210 e

g W e T T |
an applxcablc e 2ycars o "_Ir_}y'qigqélj_mcruiti—“ S Not applicable
' ' ment. o :
. . | T D

Not applicable. . . . « v L. Not.applicable.

[F. No. 1-45028/3/99-Pers. 11|
S. C. SAI&SENA,” Desk Officer

EMGIPRRND-=3247 HA/2001 —T=-Dated 6:11:2001--200. - -~
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- Anernt = 7
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&
Tele No :705075 Bharat Sarkar
: Government of India
Grih Mantralaya
Ministry of Home Affairs
Mahanideshalaya Assam Rifles
Directorate General Assam Rifles
Shillong — 793011
A/1-A/25/Part-11/99 /2 22 Oé/Jul 2003
Headquarters
IGAR(N).
C/0 99 APO

APPLICATION FOR REGULARISING THE
APPOINTMENT OF HINDI OFFICER

09 }) Rt Reference your VI.104/EST/2003/1088 dated 16. Jun 2003.

2. It is to inform you that the case of Shri NS Rathore, Hindi Officer has been
considered with due merit. However, since he has not fulfilled the requirement of DPC
for promotion to Hindi Officer, he has been reverted back to his original grade after
termination of his deputation period.

3. You are requested to apprise the officer accordingly.

Cﬁl&lﬁ )
Lt Colonel
' Staff Officer-1 (A)
' For DG Assam Rifles




) f;L€; — v'u' o v@o
- ANNEXURE - Q-7

R“dANTDEbHALaYA AS SAM RIFLES
DIRuCTCRAL~ GENLPAL ASSAM RIFLuo : SHILLONQ - 11

4959§5
a/1-1/25/Part~117/95/9%2. ' Dated Shillong the, 16 gul 2003
1. Shri Nalendld Singh Rathore, Hindi Translator, Grade~I..

of HQ DGAR whc was selected and temporarlly appointed as

Hindi Officer in the same Directorate on transfer on deputatlon

kasis in the scale of qu of Rs 6500~400 -10500/~ per month plus
other allowancgs as admissible under the rules agalnst the
exl@tlng vacancy with' effect from 29 Jun 2000(FN) and subsequently.
posted to HQ IGAR(N), is hereby reverted to his original post

of Hindi Translator, Grade-I ih the scale of pay of ks 5500-175-

9000/~ per month plus other allowances.as admissible under the
rules with effect from 2% Jun,2003(FN)'after completion of

his deputation pericd and poSth to.ARTC & S as Hindi Trans%étor.

Grade-I on existing vacancy with. effect from same date,

2. Shri Devendra Singh, Hindi Translator, Grade~I of
ARTC&S who yas temporarily promoted to efféciate as Hindi
Translator, Grade I in the scala of pay of p $500-175-9000/~
per month plus other allowahces as admissible under the rules
with effect from 25 Oct 2002(FN) is hereby reverted to Hindi
Translator, Grade- -II in the scale of pay of R 5000—150«8000/—
Per month plus allOWances as admissible under the rules with
eifect from 29 Jun 2003(FN) due to reversjon of Shri Narendra
Singh Rathore from deputationi

/'( Arun Roye )
Major General
Addl Director General
Asgam-Rifles
t

Memo No A/1-A/25/Part-11/99 - ' béted';_/ﬁ ‘Jul 2003
Copy toe-
1. Under Secretary (ADT=3)

. Unicon Public Servigce Commission:
Dliclpur House A
Shahajahan Hoad, New Delhi
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12,

12.

-

Govt of India

Ministry Of Home Affairs
(Pers.17 Section)

Net: Dalhj

The Additicong1 ATCounts General
Ceni:ral « Afunacha) Pradesh)
Lachatellelte RBuiliing

Shillcng 7%3C11

The Pay .na Looecunts Office
Manabha Villa, Laithumkhrah
Assam‘Riflés, Sh;llong

- Estt Branch

HQ DCAR, Shillong-1

" Pin Branch

HQ.DGAR,Shillong~ll

GS Branch (Hingi Section)

HQ DGAR, Shillong-1j

Shri Narendra Singh Rathore
Hindi"Translator Grade~1
4RTC&S, Dimapur, Nagalang
Shri Devenara Singh

Hindi Translator;'GradehlI
ARTC&S, Dimapur,_Nagaland

‘HO IGAR(N) -

ASsam Rifles
C/0 99°4p0

ARTC&S;;D;mapur
Nagalan@ :

Pérsonal Eilé~«

Office copy

L

0

("B Kk chowdhury')
. Colonel
Colonel(a)
for adal pe Assam Rifles

A
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ANNEXURE( 05~
N

[y

Noes 27011/44/88-TPs I
Government Of India
rinistry of tlome Lffalrs.

awe

K

t{‘ : ]E.:" S o New‘Delhi—llOOOla the . ‘_”SepnGMbér,1989-

ie Dirvecter Generals ' : .
Assam Riflzss

Shillonge
sube Combat Laation of ministerial and other civilian"
posts in the Agsam Rifles H)XsSe ﬂdeadquarters4anda
units)e ' L

CX>/’ | oo TSN
4// 2£A? sirs : | o R

4 o] it ;

0

1 am directed to convey the sanction of the president:
to the conbat isation bY convereion of tHe civilian posts in
assam Rifles (Headquarters;and,Units) apder the Assam Rifles
Acte 1941 and Assam Rifles Rules. 1985 with Lmmediate cfféct
subject to the £olloing terms and conditionsie

© . {a) The cquivalcnce of the ranks and pay scalbis fot'.

f@f&he,hbnbatised'posts shall he a8 indicated 1in thg hnngxuréss -

|

Thig is in gupergespion of the existing orders regarding
equivalenpe'of minigcerial postse R
() On conlatisetions the incumbents of the posts T
who opt. for auch ombat 1sat lon will be governcd by the Assaml
Rifles Acte 1341 and assam Rifles Rules., 1985 as amended from
time to time for all purposes and the posts concerned on the
civil.pidg shapl.-be deemed to havs beed abolishede .

(@) all future 3p ointmehis—EgcruiQmént éqmiﬁat.tha

. vacancled in varilous categories'0f~p08t8’COMbatiGaEd by this

sanction shall be in the conbatised ranlis as per the
recruitment ruless

2e The exilsting jnLudents of the posts mentioned in L

ools 1 in innexure will be given option to opt for. conbatisation |
aithin a periad of 3 imonths from rhe date of issue of thik

sanct ion. - Thosge w0 do not opt for corbatdsation will cont inue

in the. civilian posts unt il superannust on under the existing

conditions of service which will be deemed Lo continue as -

§éfédnal-to theme T : : o I R

© 3 " The anenditure inve lved shall be wmet from within'the

wudget gren: of the [ssanu Rifles for the year 198990
and subsequent years:

.002/-'
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Copy forwléfded ‘i:u -

-

"(2) Pay & account g Officecs

(3) F:Ln-III Daol: mm.

UJ.) I’P-IV Dnsk; MHD.. d

(5) PCL3

(G) Bndg

(1) Ministry of Fipances Da(ntbbf
Branr‘h: Mew Delhie Lo

o N
nasam

,.1/Pers-11 Dualc: LitiAe

v

ct I Sec\,Jom HHL- -

- ynder SeéreLary Lo thp govt. of '.‘[ndia

‘ui;:.2’19'11,/44/@8-75%_;13;. SR Datr*d the’ Mh‘Septenﬁ;an 1)8%

v N AR
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AN OF CONFIDENTIAL REFORT N OV

3603 Lo, with effeet frow 53 Apr a0l f5 > Moy 2o |
1

,
FPERSONA
{1 b Piled by the Adme ity Seclon
e ared of the Mimau Trepsrtmeni/Ofice}
Naage of SOfficer. \l&U}/C’MC(&bL gu/\a‘b/\ Q/ U’Lm
. u‘.'

I Y | j FTRT
caeauiad Cusis

‘.‘v ‘mn er the officer ;;?iu.ng:e e Se
wditad Tribe.

Dot ofbinh . 201989

Corge o ool ¢ o remrronasthyr et o gy o2y Y
ionte of condinons mpouGes 10 the pranen

gragde L

H Y. 4" §oenin g1 b Bhaiage b
ate of appeainear aere VIR

Doriod of shrence fiam duty { od xe-a\ . raning,
vi&;'}, duwig tue eear. H he hus undergorne

rRINg, SpRT E (&/MQ@O Laare Lo-a% ¢ L’; ~Qeod. o \@ 2o

»

N{—‘Y@V\A,awﬁ@q
Vieo —\ehda

CONFIDENTIAL
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3 @3\ Condncted 4 MRTLIC w\e

20

-
ﬁ\ss;‘s—%ec{ Lomd oo Hindl % ZY mdmuf'w\p\

Torc Tolic O .e.ei'/u/%&

. . b &Lul\a—au <o Qe b o~
&”)“}/’““4&’ v WLA xf“\ﬁrau\,s Lot C,C‘V\A,L\(j’ ~

LRt e X CONFIDTNTIAL
A0 B Q/U'\“:t
( V) l'y\)ybowtﬁéc 3‘13\&6@ b v 2T < %L fv\i_ 'Lo C‘,Csv\u}z\xr_

W%eﬂ&\em ok b

%(_Cé/& '
e Hod pserlaalspe \,srw crcaamecl ot HR DG A&

@() va\c&waﬁ-c@ A wo —D\ﬁe- = EM)@ (Qﬂ/w&_o( %-WM,g{Fg&%

‘ M Co u’z% ot i ﬁ-«/»ﬁ( 'D\'YV\ N L\A
{(n) Please specify. targets/ objectivergoals (for Co— &‘M‘""{L‘ De“

quantitative or othei forins Y ot wark you set for vu "‘i’ Vs ﬁ -(T - T b "
o 2 ol oo r Q.:{h\ t a0 M "‘4\ e
TOUrse If or that were sof for you, & o @MMWQ 'I)C\a’ &

f
N,
N

T

)

items of work in the order of prioity, and wourlyy, ) Pure B Qi W&
achievements against each targed 1E‘i3!ﬂp1: S A P‘/\' P I J
Apmual action plan for your Divist 2411} BN }Oﬂi‘ﬁ -W-F’r“ W\AL ]DJ.'\/'[T’LA,\,\
Targetsiobjectives/Goals : D A .
'I

o '- U
{1 Please state, briefly, the targst set and the Q%WOLL mc( :\
fuantum of work doue in recard fo recording, wee %) {7/:\ \
indexing and wee ding out of filex, mainienance. plRey  RYG *l:a/s/s ~e/>,g Cﬂmw

of Guard Files, Secticral Nofe book and other %%’&9@‘1% -{‘-L(NJA Sé@‘ﬁ%
rogister, fumishing of O and M and o*he '
refurag.etc ... .. .- v \ . §

{a) Pleass stae, briefly, the shortfulls with -A/@ Jrv’v%a‘szjé Q&M\W@Q

referance 1o the largsty’ ob;-«;m enfgoaly reffbred

to in tem 2. Plaase specity oo nstraints, 11 aRY 19 .
achisving th@ fs,..‘.. . : : v

{b) Please also indicors iteraz in swhich there Teol L{lq“ﬁ'm&’A &O@&&M\ olum%
have been significantly higher av hiagments and AC,&F Ocm»aﬁ” >e Q@)lu)/_(,c

your contribution terete .. C )
J ?~\“’7
PART [I- ASSESSMENT OF THE REPOR TN

) {Pleass rend covafilly the nstruct Hens gn
end ofthe form befove filling the eu*n

A NATURE AND QUALITY OF 3V ORE ’ ,

Please comument on Part L a3 filled 1 by the

officer and specifically state edisther you agee ‘ :z'j )3\9"’

‘V’ﬁh th answery 2 ’rrtin(r in ’rr'-n._-.ts ﬁvari
ouectvm& achisvemonis and shorifalls, Also

:Dv’c‘ix constraints, iU amy, in achisvieg e QAL W\-W‘”d' W @.Aa,&/
OG 3'=C l‘ b= S (9&% - N

CONTIDENTIAL
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Lod

. Please

- %\/ g ( (\}Té \jg‘//; N

0
CONFIDENTIAL N\

L

Quality of output : N . . :
e Hin %MLJIJ o woek b Aadinfac-

comment on. the Officer’s quality of -
- s quility of gy Howewer, o i drs

rperformance bavaag re gard to standard of work
{

_.and, programme pbiectives and constraints, if W u\)\‘ojl'\maﬂ'& .

.':1 X .‘ «“. . L . N .A ‘
Fnowledge of splers of work : Pleass comment  H-e PO‘W@W Hel 3’6\&'\3

0

- specificaily’ on ' each of these : lewel of k/v\mlp_&é& o& /@um cﬁu}w
i o v ' ‘ - /

knowledge of functions, ruies and rgulaiions, e
related instructions and their applicatien . . . W ’ ﬂﬂ?"w a/"\‘.’L
: o a\d.e,%wb% H,MM‘ Ham wr

BATTRIBUIES g g pundirnd

Analvtical Abikify
S RIS e . . C{Ood_

Flease commient o the Offteer™s ability re;};zi}.ng
to analysis of pros and cons . forraulaticn of
aifernatives and thew svaluatice tor sofving
problems ; abibiy indicate decistonare as. ..

f.'_’;ozmnpnicat}'(‘r;n shill
R Goodl

Floase commeni on {he Cfficets O I
- sormnnivate wwith brevity clanty and accuracy,
both orally and tu wriwng abilify 1o draft netes.

Cabinet Nabie, briel for parlismeniary »aitrs,

-

Igghattve .- ,
: : H—e, U AW m.d—.AQ M
Ylease comment  on the capacity  und e M
N t ¥ : I“ﬂfhgﬂl a)n hﬁﬂj &A

resourcefiiness of the cfficsr m hendiing

pormal  as wall  as nuluresess situations  UNIve ARenn AM#M eﬁz{,ﬁ

..!..:’

173

. willingawss to dake additionai respousibilities

- wpd new aren of work ... . .. &

CONFIDENTIAL




CONTIDENTIAL .
.
P P \’i R NI 5 AR
PR e K i,‘; RIS He m '&M km
T4 CAftitude b work' _
A L AU U P 4 ‘ ,Q,g,nuvlf\ Mcl«oe/)}wumﬂfk
“iea:* r‘z)fumem Gow far the Officer can be )l,,a\ét/ﬁywibcnuy HUNQNQ‘l Ao -
. S r\ehad wupon : hie sense df responsibility © the W
L B S T A .t ;
' stent-- - whiclh hefshe g dedicated antt'w M 7&
RN motwmej ohzsfhez wﬂhngness to learn ard e M
- '-v«temdh e Higther work . . .. .
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New Delhi, the 2g" August 2003,

To,
The Director General -
Assam Rifles ‘ ~
Shil_ldng; 793011, L :
Sub : RestructUring of Peace Establishmerit of Assam Rifle_sr L -
Sir,
The undersigned is directed to refer to your letter No. I1.1101 1/243/2001-
G(PE) dated 06.6 2001 on the Subject cited: above and to convey the sanction of
the President for restructuring of Peace Establishment of Assam Rifles as under: -

2.
Grant

(V) ““Re-deployment of 714 posts, viz, 61 posts each in DG ‘Hq., 21G-
A rs., 23 e i i

(VI)  Abolition of 278 posts in various units of Peace.Est’ablishment
(Details of Posts js given in Annex ‘A').

Expenditure on this accdunt will be inqurred from the sanctioned Budget
of Assam Rifles for the current financial year and subsequent years.

Ry



T

h the“approval of MEnisfry of Finance vide th,eir U.O. No.

es with t
2(20)/E.Hl/2002-dated 30:4.2003 and Integrated Finance Division of this Ministry
vide their Dy. No. 1655/Fin.V/03“dated 25.8.2003. '

Yours faithfully,

b - : ~
C 0 Sdfxxx :
- | »  (Indevar Panal?y),.
» ) ~ Director (PFy '
| 26" August 2003
Copy to :- . . )
1. Payand Accounts Office, Assam Rifles, Laitumkhrah, Shillong-3..
2 DGAR, IP Estate, ITO, New Delhi. ' :
3. Ministry of Finance, Department of Expenditure(E. || Desk) w.r.t. their U.O. -
o No.2(20)/E.111/2002 dated 30.4.2003. © . : |
4, Ministry of Defence, Joint Secretary (G), South Block, New Delhi.
S. Additional Directorate General (Staff Duties), Staff Branch, Army
Headquarters, South Block, New Delhi.
6. Directorate General of Military Operations, Army Headquarters, South
: Block, New Delhi, -
7. MS Branch, (Mr. Balakrishnan, CSO, AMS, Inf.) Room No.35/B, Army
- Headquarters, South Block, New Delhi.
8. CDA(O), Pune.
9. - PAO, MHA.
10.  FA: Assam Rifles, Shillong.
11."  Director (Pers), MHA, New Delhi.
12, Fin.V, MHA, New Delhi.
13, PRI, MHA, New Delhi.
14.  Pers.lll, MHA, New Delhi.
15.  Prov.l, MHA. '
16. LOAR, North Block, New Delhi.
17.  Guard file (PF V). R
Copy for information to':-
1. Sr.PPS to HS.
2. PPS to Secretary (BM).
3.  PPSto SS(JKA).
4.  -PPSto AS(BM).
5. PPS to JS(BM).
6. PPStoJs(P).
Sd/xxx
(Indevar Pandey)
Director (PF) '

26" August 2003
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Shri Narendra Singh Rathore
Vs
' Union of India and Others.
-And-
In the mater of: -
Rejoinder submitted by the
"“j:Ci‘“it fam wememdvr E4 tlen saiyresdia
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stalements submitied by (e

= * .\ * 3
a amnrticant catacsaricalls 40111:30 %-?10 c&qi—_crrnoﬂ}.. made it rara 1 a,-nﬂ
23T, aS fRrate nag L S.EI LA LRSS IR RIS =% S ._.1.« . 33T I;-..:b: A AT

8 of ihe written siatement and begs to state that the statements ihat ihe

Force has been mubanoed and that the vacancy of Hmdl Umcer is that of

e 111.11;43:*?9.? Mainy” iz a deliherate falge giatement civen hv the regnandente
Suhadar Maior” is a deliberate faige glaloment given hy the respongents

The fact remains that foliowin ng t ihe nwn:;u\*ra of option for combatisation,

some of the emviovees in the civilian stream opte »d for their combatisation
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unwillingness for comabatisation and did not exercise his option, for the

same. Eventually, the comba*asanon has been given effect for the new
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entrantg at the grags-roC + lovel and for those who optec fof combatisation,
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promoted in the civilian line at par with their combatised counterparts,
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againgt the regudar vacancies including the vacancy of Hindi Officer.
aingt the regulk anciee including the vacancy (&2 Mfice
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placed under deputation service in the post of Hindi Officer in the DGAR

HQ office we.f 11.07.2002 for three years, has heen granted extension of
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Officer. Even in recent fimes, the respondents vide their order No. Rec

(Adm-TVY/ Pramotion/65 dated 28.02.2006 have g?éuted promaotions o
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of Senior Asstt. to the post of Senior Accountant in the civilian stream. 1Tis
rolavant to mention here that those who have heen prcsmo.ted from Head

o 2 am - 7 ~niod .A.—.e:‘lf.at -‘-.«n;—.—»l* ey R T
@ Saiii Uil HiCiuuiuge ouv i<

A~ PRy 4

A\ ~c b aant Lo 2 mamiones S .-..‘-,.'-x‘.—.ﬂ_‘.é-".--'i- FIR
As5iSuaiin v foi A RELOA N AT il iii W&

fiaiin
% . .-: - % s . 3 b . 43 -

declined to opt for combatisation and expressed,then unwillingness like
the app’sicant hut thev have heen pmmnteé fraom their feeder nosts in the
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bxisting  civilian emplovees are ot being deprived of their regular

p?.*ﬂn't.:.vﬁt_ms on the hasig of their willingness of unwillingness for
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exisiing civilian employees in the force are being given in (e civiiian line

ievel onlv and as such both the systems of promotion for the civiiian
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contbatised and the post of Hindi Officer is 2 combalised post in the rank
of “Subedar Major”. It is a deliberate false statement '
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{0 deprive the applicant of his legitimate right of promotion to the post of
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Hindi Officer, The respondents mz

simal

s a e | 1,, P | f....,- -t an
Hon'ble Tribunal earlier also and Uine again U

inconsistent statements in this respect before this Hon'bie Tribumnai

v

keening the dichotomy of “Civilian” and “(C nmh,zhcm‘} alive and acting
eeping the dichotomy of "0 T nd acting

in an arbilrary, illegal and unfaic mannes. Such Gf their false pleas are
deliberate and motivated Which can ‘be proved 'fmm their own

inconsictent statements suhmitted hofore this Hon'hle Trihunal Fs'nrﬁ Hime

Copy of promotion order dated 28.02.06 and memo dated 09.03.01

are annexed heretn for perusal of Hon'ble Tribunal as Annexure- A
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reversion o the post of Hindi Translater- [ s discriminatory, arbitrary
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natural justice. Even after enforcing reversion of the applicant to the post

of Hindi Translator- I the respondents are not contented with their
vindiclive allitude and have now transferred the applicant from ARTC &
3, Dimapur to HQ 21 Sector only with the motive of harassing the
applicant for his filing the case hefore this Hon'hle Tribunal, which clea rly
reflects their malafide intention. It is relevant o mention here that there is

10 post of Translator- I at HQ 21 Se Lt()l‘ which is available in HQ DGAR
only.
..... " e order d

- o~ e ~ R 1
.‘Upwy \}.L un—: u.ni.lbi S ULUCL (el 47,

. marked as Annexure- C,

That the applicant categorically denies the statements made in para 11 of
the written statement and most respectfully begs to submit that the
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suspicions. In the said para the respondents have pleaded that the

promotion of the applicant to the post of Hindi Officer has not been
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In the same para they have also stated that the post of Hindi Officer is in

the Combatant rank and the vacancy cannot be filled up by the civilian

amployee. z—lgz"v* in the same breath they have stated therein that the
Ty oY A T P B AU | L. P .1 v . Ty o
LXaAR has directed that the appucam pe considered in the nf:.xt . for

promotion to the post of Hindi Officer to render him eligible for
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combaiise the posi. Surprisingly, ihe respondenis are ciaiming on one
nand that it is the adverse ACR for which the DPPC hasnot considered his
nromotion as Hindi Officor and on the other hand that the pest of Hindi

| e

Y] P S DU PP

- PR T P 50 & S B Fand -3
LHicer cannol be idiea u.P L”Y uw uvu;an t‘LuPn) 22, DUCH Luuuduiuur\!

statements are self evident a nd he Hon'ble Tnbuﬁai be pleased to look

-3 - % Fe)
into the matter of the statoments so made,

l{d



o

S

'_"p-.-

As regards the contention of “Civilian” and “Combatised” resarted
1o by the respondenis, (he maties Tac honm avidaro. 1
WUV e ch}/unu::uk, un:‘ miat ab Ul APl i Liuc L'fﬁﬁ..tf’t:\.uilg

paragraphs hereinabove. As regards the adverse ACK of the apgiicant for

the vear 2001-07 ag al egs d by the = ) yondents, the Aﬂp? nt ?-mm. Oy
e ve LMLV a8 dileged b 18 FesnOTIC L4
ciilsinalt that it could Le las TS PR sreast o0 YA RT.
SUDLIUL widl it SO € 1Ca u 1[()5.11 Wi w:uu—u -’mu-u LRIl 1 P/ NG

'154/ 7@{35 that his grading m the ACK for the vear 199;—98 1998-99 and

19882000 have }m on 'Varv Cond” and for 2000 2001 it hag heon * Cind”

Bl 2 A s L e b £ 4 ¥ Ll PRLRLELE A BRaiii ASfL LSS NSm LIS 25 2:23F

Now it appears from the pieseﬁt written statement that the erading for
2001-02 has been “Average”, for which the DPC held in 2003-04 has not
congidersd hig case for ymaofion, which imnlies that the FRQ of “]m
applicant have been downgraded L}' the respondents. It is relevant to

. .| s iy s . i T
mention here that regarding ACRs me position of law is settled and the
procedures theretn are estahlished hes evontd anv doubte. The cardinal

PP P X R N
3- LeiVV 100 UGS TEsoaEdl a

. t ; ans
@ entries in the ACR of sovernment servant or down

grading of ACRs have to be communicated within one month of

their being recorded/downgraded.
. _

{2) Uncommunicated adverse enn'ies in the ACR or the adverse
anhﬁczc sn'r;n'ncf TM’]‘\‘IP}? ﬂ}n voprmconfahnﬁ 1{ any, ﬁag nc\§ bggn

...... THTEAT TE ARAE iy

K 3 L L 1 1
WisPUsCa U Py ine authonitdes, cannot be acted upon by the

»

The above pxhlcipies have been laid down under ruies and the

same have bheen reiterated hv the Az Court in number of cases and as

ACK cannot be acted upon by the DPC and such eniries have Lo be

!



e

igmored, Further, during the vear,guestion (ie. 2001-02) when the entries
e Tt ASTYY oo e Ao A L A LT - civimo 3n Fiooo el
Hi Us ALK Was {ediofued. at Hyv Efngc £a ;F}'lhail yad 110 u ii-') u’j UUbt

of Hindi Officer which ehataz_s higher 1esp onsibilities and duties and as
h

et k586 1]

he ic entitled to he crr.;rzsz?, aunfomatica

2 o1y auiomancaliy
\.JUUU ifi

place of “Average”, which has been lost sight of. As such, the plea of the

resnondents H'mi- fkpy_ were adverse entries in the ACR of the applicant
3 mmm ot Ao Sl o L

i
A
L
L
3
i
f
y.
i
)
I.)

FRTA N NI A o M | LL—-L i~ T 32
LUV L-UA slild Whidi WiT A0y Wbl

- A
i U COLBiGET 1S Cadbe 10T

promotion to the post of Hindi Officer due to his adverse ACK are

malafide, motivated, arhifrary and illegal.
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That in the facts and drcumstances stated above the Original Application

1ogerves to he allowed with costs.
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aforesaid rank and intimate to this effect will be given to this Ducclordlc for canccllauomof 1
promiolion order :- : o ' S ﬂ .
n};‘ L ’ ‘ ‘ S et
;,‘g (a): * An individual should not havc more than a total of three red ink cmncsx 1‘11« thc
L ﬂl} cnu}c service, mcludmg not more than one red mk entry during last five years. * 1 ry g i
Vool SRR '
LTI (KA LS | “ con -' : :
R «%Eh"‘”(q : l‘ No red ink entry has been mcurrcd during last onc year. ‘
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}t‘j}, },“'. wthe ncw 1;, ‘slﬂg‘r%ﬁ om t}\c datgiof; thcnr ncxt mcrcmcn m (he old post vide GiD (17), l‘l{ 22 “lféc'{? e
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 No-45022/167/2000-Pers.]

j - & Government of Indla/iharat Sarkem ' N
‘ > ? , © Minlstry of Home Alfalrs/Grih Mantialya | J
k"/ ' ' = YL o | ANWE)(URE'.N !

Mew Delhi the g™ March, 2001

‘The DGs — BSF [ CRPF ITBP [ CISKF [ Assam Rilles
Unlformity In the entry level of Stenoyraphers and Ministerlal

Subject :
Cadre In the CPMFEs - Policy regarding.”

5lr,
| am direcled lo say thatin order lo bring about urdivinity in all the CPMIS,

been decidedihal the fulure recruitiment. of %
rank ol AS! (Sleno) 'v\.,:li\re.é(:zule of 5.4000-
’ . !

Gl
in the rank ol lead Constable

it has '-‘,lel\ogl.a|)l\e.r§t i he
Slenographer Cadre willl,be in the

6000/- and the l'ecrui'\l'u‘\:enl of Minislerial Stall will be

in \he scale of Rs_.l}g@gtﬂ.?lﬂ.@.l,:((\ua,li!lc‘aliol'\ for Hd
only lo the new enlrants an

and Ministedal Gadia will conlinue

s —~ 10+2 willy lypewtiting tesl).

This will be applicable d the stall who ae alieady

worlking n the S\enogiz:xphk; Cadio

the same level and enjoy the same promolio

fo votle in

nal avenues as are presently exlsling <

i e hierarchy of the stenographe! cadre and Ministarial crliz tenpoaclively. o
__,.f/ . . PURSERSE R i . .. e s L

2. The DGs may submil the restrucluring proposals of the Slenographlc Cadie
Police Finance Divislon

and Mlplslerrlél Cadre including financial implications Lo the

~Immedialely.
Yours faithiully,
, | | {_\( o .\.h.‘("‘
, A0 (SHANEJIHDALY
"/ " (g .
AN //}7 //// Under Sectelary o the Govl, ol ndia

sl Tt [BL

- Copy to:
) PPS to HSISS(ISP)
ll) JS(R)DIr (Pers)! Dir(PF)/ P-WT
I Guard file :

¥



T R L i

- Mahanideshalaya fossar - Rifler
Duoctorate General Assam Hifies
1! Iong-79301

FER SR

Ay u& Ak

gn)/H -TIR

_n)' ¥

e

. 3 It dwT?AN.’)Ft? Or HINDI STAFF

1. Mosting/transfer in maoect of Hi
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Appx ‘A to DGAR letter

No,|,14016/GS(EdnYH-T |
| [Posting/06/_We &_dt | |
co ' ',¥ 9. Jul2006. |
. s
STING/TRANSFER ; HINDI STAF : <

" Unit posted 713 be reisasedisibin

EFrom: - Fgem - .  completion report- by

. ARTC &

TTRQ 21 Sector.

TEY Jul 2006

“

L _ School(Tiinapun) ! 05 Aug ‘;‘”-Q_b_‘__‘__“
7 “‘*"smt AsitRamal ~ TDGAR(PRO Celli "ARTC & AL 206
e —— e * Schodi(Dimapur) 05 Aug 2006
h IT NSL A 'OR GDE-!
| . 2
: e S{No “Name Unit postad . " To e released fsubnut
S R " . {‘From “To [ complmmn report by
i , M TSRS DWishra? | HQ 10 Sector . 15AR A1 )0l 2006
. SN S T §0§ Aug 2008
. .2, Miss Laxmi - HQ 9 Sector 38 AR ", 20 Aug 2008 :
T - ' . o ‘ . 25 Aug 2006 B
| T ShARaviMohan | 15AR T17AR t20 Aug 2006 T
IR . 2 ) Dwevedi » ‘ 25 Aug 2005 |
Y | 4 “TT'Shri Room Singh | 31 AR - HQ 9 Sector "0 Sep 2008 :
PREE Lo A eira ede = e 0258002006
1 ; [5{ . | Shri Vijay Rimar | 17AR HG 10 Sector 20 Aug 2008
; . L N, . 25 wig 2006
! & \/l 8, . TehriAK G'.:pta !) HQ 21 Sector 3T AR 20 Sep 2006
M e ] (A 25Sep2006__
H!NDI TY2IST
, e Name ' Unit postc‘d TS B 1aieusedisubini
: ' ! ['From 1 To roamplotian report ty
‘ {4, | Shri Ranjoet {.:u AR (. ; 34AR .- 120 Aug 2006 -
*1 b A Kumar ' o 1 25 “ua 2006
( 2T Sha Dl 1 34AR us AR ™20 Aug 2006
\ ; i Kumar QOrgaan { . _,Lv L 252ug 72006
X 3. | Shri Arvind j 35 AR ; ARTC & School 15 Au ,_1006
| L umar - | @imepuny T 1BA?008
! 5T T shiTRajesh Sao | BAR L 15AR 20 Aug 2008
p S SV 25 Aug 2006
; ;' 5. SR Tarksshwar »'15 AR ) ‘. 36 AR 2T 23 Aug ZCEE
Co 17 lsah N - L 28 Aug 2006,
T = l 4 o— —* Shri Laxman L,alf-i-AR"Of& uwooi : 33-AR- - 37 Sep s Soos
b ! | Rabidas ; (Damapur) ; l_ 02 Oct '?(_)Dp” o
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E*’Ii"i LB’EFQRE THE C :“ TRAL ADMINISTARTIVE TRIBUNAL

Ccmw wBaty i,

tve 7. mi}'

~d
ATI BENCH: GAUHATI %%

TQ'TE"} qu T;q nﬁ
<.plicant

Versus \

Union of India e o

in the matter of :-

Reply to Rejoinder submitted by the Applicant..

The humble Respondents beg to submit the reply as follows:-

That with regard to the averment made in para 1 of the Rejoinder

Application, the statement made in para 1 and 8 of the Written Statement

“are reiterated. It is categorically denied that the respondent have made

any fake or inconsistent statement. it is further submitted that prior to the
revision of authorised Peace Establishment, the post of Hindi Ofﬁcer in
Assam Rifles were held by civilian employees. Subsequently on revision
of Peace Establishment by Ministry of Home Affairs vide letter No.
H.3015/3/96/PF.IV dated 26 Aug 2003 (Annexure R-10 of written
statement refers), post of Hindi Officer is tenable by a Subedar Major, a
combatant(Ser 75 refers). It is further submitted that as per Recruitment
Rule, 33 % (percent) post of Hindi Officer are required to be filled by
deputation and 67% (percent) post of Hindi Officer are required to be filled
by promotion(Annexure Rfs of written statement refers) thus Shri
Badari Yadav, a non-combatant employee who is on deputation in the
post of Hindi Officer in HQ DGAR wef 11-07-2002 has been granted
extension of deputation twice and- has been continuing in the post of Hindi
Officer. With regard to Annexure ‘A’ of the Rejoinder application it is
submitted that pursuant to combatisation civilians have been pro’moted in
a post tenable by civilians. Whereas as per present RPE, the post of Hindi

Officer has been combatised and is tenable by Subedar Major only.

Ak LM &
20 [12{0
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That with regard to the statement made invpara 2 of the Rejoinder
Application, para 2,3,4,56,79 and 10 of the Written Statement are
reiterated. It is further submitted that as per existing posting policy all

centrally controlled category pers are required to be transferred on

N
N

completion of three yéérs tenure. (Photocopy att ). Shri N S Rathore, Hindi

Translator Grade-| has been posted to HQ 21 Sector Assam Rifles and

the same is an administrative requirement of the Force. As per para 4 of

DGAR Order No. A/1-A/25/Part-111/49 datéd 11 Sep 1990, the appointee is ‘

liable to serve any where in India (Photoc'opy enclosed). It is further

submitted that Shri N S Rathore, Hindi Translator Grade-l has served at
Assam Rifles Training Centre and School with effect from 29-06-2003 to
03-12-2006 since the same was an administrative requirement. That
there is no post of -Hindi Translator :Grade-l autﬁorised at ARTC & S but
no representation against the said posting was submitted by the applicant.

Since the applicant had completed 03 years at Assam Rifles Trairiing

Centre & School,”'his posting to Headquarters 21 Sector Assam Rifles

(Soft Station) is appropriate and in consonance with the Iaid down rules.

Copy of HQ DGAR SOP No.l.17011/16/97/Adm-| dated 01 Sep
1998 is attached herewith as Annexure R-11 and copy of DGAR
Order No. A/1-A/25/Part-111/49 dated 11 Sep 1990 is attached as
Annexure R-12)

That with regard to the statement made in para 3 of the Rejoinder

Abplication the statemént made in para 11 of the Written Statement are

reiterated. It is further submltted that the appllcant pnor to the post having

T

being combatnsed was conSIdered for the post of Hindi Officer in the year

2001-2002 but was not considered for promotion due to his ACR gradiﬁ'g‘

not communicated to the applicant. It is further submitted that the post of
Hindi Officer has been combatised wef 26 Aug 2003 (Annexure R-10 of

Written Statement refers). Hence no contradictory statement have been

made as averred by the applicant. That the applicant is deliberately trying

to mislead the learned Court.
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)
That in reply to para 4 and 5 of the Rejoinder Application, it is reiterated \':0

that the present Original Application lacks merit and is liable to be
dismissed with cost.
That the Written Statement is made bonafide and for the ends of justice

and equity.
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VERIFIACTION (‘3\

I, Navneet Khanna, s/o Shri SN Khanna aged about 51 years, 1/o
Laitmukrah, Shillong District Shillong and competent officer of the answering
respondents, do hereby verify . that the statement made in paras

@” A% 3 are true to my knowledge and those of the paras

Y , V{' - being matter of record are true to my information
derived there from which | believe to be true and the rest are my humble

submissions before this Hon'ble Tribunal.

And | sign this verification on this A day of Dee 2006 at Guwahati.

o

col Sig‘nature e Y 4.»%

vLis!

Chief Law Officer

mer fufy sl
HQ DGAR, S:.llong 793011

TS T IR, Rt 78300
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- Eﬁb i PABX @ 230222 T‘Mdhan]dL haluya Agsam le]eu o i
*};J* BXTN : 5108 - ' DLJecL01ate General Assam Rifles o, [
) --uhlllnng = 93011 . S Jq;l/}‘rx

i

i

;I7j7011/16/97/Adm—I , fﬁ 67/! Sep 98 ) o K‘wﬁi :P
List 'A" ‘ i . | |

List.fB'
List 'C*Y.
- List 'D’
List 'E' = RS
List 'G' | - - S |

'STANDARD OP]PATiNG PROCLDURL FOR G
POSTINU JCOs AND OR .‘_-; . x;i_;;,_jgj_‘ﬁ;

Te . Reiorence SOP for poothg JLOb and OR No. I 47011/16/97/ .
Adm-I dated 14 Jan 97 and letter No. I, 17011/16/97/Adm I dated - - i
06 Feb 97. , P o : Ll '
2 The PKiSLing n01ma1 tenure 1q1d down fnr CLDLlely ’

controlled cat pers as enumeradted. 1n para b (a) and (b) is

_futher amended as under s : Lo

(a) Para 5 (a) - FlLJks/erter /Steﬁp/PASf

(i), ?Unit‘(soft) : -3 Yéafs

(ii) Unit (hazd) | -« = 3. v '
(iii) Range Has - ° | - B i ’ £ :
(iv) ‘HeUICER(M . - 3w :
(v)  ARTC &5 i . - 3 W
(vi) . Ba DGAR 1 - 3w
(vii) MGAR /WKSF/% 1su/ o3
CAMEO/T CC &G | :
- DU AR
(b) Para 5 (b) ~ Other Hech Lradeu Cnvs/oombntants S ,
(i) Unit (soft):i ' ’%, 3 qurs | ,
(ii)  Unit (hard) =3 ﬁ?‘
(iii) Range Has ~, - 3 ™
(iv) HQ TGAR(H) © ~ ~ 3. .M |
() CARTC &S L o= 3 ,
(vi) ¥ HQ DGAR AR A ‘
| (vii) Other Units =~ -3 - * ’
N }vThe postings‘will‘be.issﬁed in a phased manner -to éhsuré
that the change is effected smqothly, \Qﬂ<§5}94 : 4
: o | - (K P NIIJdLI‘ ),
Tal - I Lt -Col .
Pl B o o o inngD (Nwocrd 2 ) « .
T ’ : : o s S U R R, .
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GUWAHATI BENCH |
, _ s
oANO. & noo &

..._..........:.N.:‘..%..;;....Qﬁkm........APPL:CANT(8)
SRR -VS- |

evvreenrsessihin 0o B 07% L RESPONDENT (s)

MEMO OF APPEARANCE

I, USHA DAS havmg been authorized by Govt. of India, Ministry of
Law ‘and Justice, Department of Legal Affairs, hereby appear for

b respondents ssesesssesssnsse and undertake to plead and act for

\them in, mll matt‘ers in the aforesaid case.
)\ / e l!

.‘~

_' Place' Cruux Wm\’\;‘xk\ |
‘Date: 0;\@2\08' .
Signature and Designation of the Counsel

address '
Usha Das |

_ Guwahatl-16 .
98640-80663(M)
0361-2472699(R)

IZ 0 \07/\0 ¢

M.
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CENTRAL ADMINISTRATIVE TRIBUNAL E
GUWAHATI BENCH

OANO. ¢ 1200 £

NSKOTL\MAPPLICANT ©)
VS

............ v ;~...Q..:...z-....‘E'..c.b.?.s..'..................RESPONDENT S)
MEMO OF APPEARANCE

I, USHA DAS having been authorized by Govt. of India, Ministry of
Law and Justice, Department of Legal Affairs, hereby appear for

- respondents No.l'\-‘s('\ and undertake to plead and act for

them in all matters in the aforesaid case.

Place: C"\A«L\f\’“"“@
Date: 2’3\1\02

Bow -
cwd e .

Signature and Designation oft‘ugé.k&éounsel
Address: |
" Usha Das
Additional Central Govt. Standing Counsel
Birubari, Gopinath Nagar
Guwahati- 16
98640-80663(M)
0361-2472699(R)



